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JOINT INSPECTION-CUM-MONITORING REPORT ON JHAGADIA PIPE LINE &
DEEP SEA DISCHARGE IN COMPLIANCE OF ORDER OF HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN THE MATTER OF JAYESH
PATEL, NPNS, ANKLESHWAR Vs STATE OF GUJARAT (O.A. NO. 902/2019)

1.0 BACKGROUND

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed an order (Annexure-

) in Original Application No. 902/2019 (Jayesh Patel, Secretary, Narmada Pradushan Nivaran

Samitee, Ankleshwar Versus State of Gujarat) on 31.10.2019. The Application is registered based

on a complaint received by post. The order is re-produced here....

..."Grievance in this application is that effluents are being discharged into the sea through a
pipeline from Jhagadia to Kantiyajal in violation of environmental norms. The effluents
discharged do not meet the prescribed norms. Provisions of the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1974, the
Environment (Protection) Act, 1986 and the CRZ Notification, 2018 are clearly violated.
Conditions of consent require establishment of guard pond which has not been done. There is
also violation of standards for marine discharge polishing threat to coastal environment.

Let @ joint Committee of Central Pollution Control Board (CPCB), Gujarat Coastal Zone
Management Authority (GCZMA) and Gujarat State Pollution Control Board (State PCB) look
into the matter and take appropriate action in accordance with law and furnish a joint
factual and action taken report to this Tribunal within one month from the date of receipt of

copy of this order by e-mail at judicialngt@ gov.in. The State PCB will be the nodal agency for

coordination and compliance.

In compliance to the order, a joint committee comprising following members along with GPCB,

RO, Ankleshwar officials carried out inspection-cum-monitoring on 19.11.2019:-

* Shri Pratik Bharne, Scientist ‘E’,

Central Pollution Control Board, Regional Directorate, Vadodara




¢  ShriK. N. Vaghamsl, Dept.Env. Engineer,
Forest & Environment Dept, Gujarat Coastal Zone Management Authority (GCZMA),
Gandhinagar

*  Shri F. M. Modi, In-charge Regional Officer, Gujarat Poliution Control Board (GPCB)-
Regional Office, Ankleshwar

2.0 ABOUT JHAGADIA INDUSTRIAL ESTATE-

Ihagadia Industrial Estate is situated In the golden corridor of south Gujarat which is developed
by Gujarat industrial Development Corporation (GIDC) in 1993 at Jhagadia, Taluka Jhagadia,
Dist. Bharuch. It is one of the largest agglomerations of industrial units and classified as MEGA
INDUSTRIAL ESTATE which spread over an area of about 1700 hectares of land. Out of about
1700 hectares of land, about 1300 hectares’ area is allotted. There are total 285 plots in GIDC,
out of which 274 plots are allotted and 11 plots are not allotted. It is located @ 16 km in north-
east direction from Ankleshwar Industrial Area.

Google Image of GIDC Jhagadia is given below:

Jhagedie GIDC Estate

s

Google Earth

Google Image of Jhagadia Industrial Estate (GIDC, Jhagadia)




2.1 Industrial Statistics- GIDC Jhagadia
As per GPCB recard, statistics of industries-category and scale wise is given in following Table
01:
Table 01: Statistics of industries-category and scaie wise, GIDC, jhagadia
Scale?> Small Medium Large Total
Category
Red 74 6 73 153
Orange 10 2 19
Green 11 1 13
Total 95 9 81 185 —

Total Industries as par GPCB XGN records

185

Graphs showing tndustrial statistics in Jhagadia Industrial Estate

The Operational Industries as per GPCB XGN records are given in following Table 02:

Table 02: Statistics of Operational industries-category and scale wise, GIDC, Jhagadia

Scale=> Small Medium Large Total
Category

Red 70 5 60 135
Orange 9 2 6 17
Green 5 10
Total a7 8 &7 162




Operational Industyies as pey GPCB XGN yecords

= Red Orange

B Gresn ¥ Total

Graphs showing Operational industrial statistics in Jhagadia Industrial Estate

3.0 WASTEWATER MANAGEMENT AT JHAGADIA INDUSTRIAL ESTATE

Individual industries located at Jhagadia Industrial estates discharge their treated effluent into
GIDC Drainage network form where it is collected in collection Sump at Jhagadia from where it
is transferred to Booster Pumping Station at Kantiajal. Booster Pumping Station at Kantiyajal
also receives effluent from Final Effluent Treatment Plant (FETP) at Ankleshwar which receives
industrial effluent from Ankleshwar and Panoli Industrial estates. Further, mixed effluent
(Jhagadia, Ankleshwar& Panoli) from collection Sump at kantiajal, discharge to deep sea through
marine outfall.

Earlier, industrial wastewater from Jhagadia Industrial estate was collected in common sump at
Jhagadia and then it was pumped to FETP at Ankleshwar.

Since the quality of treated effluent stream from Jhagadia was conforming to discharge norms,
exclusive conveyance system (Jhagadia Pipeline project) for treated effluent directly from
collection sump at Jhagadia to Booster Pumping Station (BPS) for Jhagadia Industrial Estate is
provided. This measure aiso reduced the hydraulic load at FETP.

The project was undertaken by Narmada Clean Tech in late 2005, as it was already operating a
central polishing treatment facility (FETP) at Ankleshwar and conveyance pipeline to deep sea,
for the three Industrial Estates of lhagadia, Ankleshwar and Panoli since 2006.Pipeline
Commisstoning trials carried out in mid-November-2016 and now it is in operation and used
since January-2017.




Narmada Clean Tech (formerly known Baruch Eco Aqua Infrastructure Limited), Is a company In
the business of wastewater management and disposal. it is based on PPP model, and is a
subsidiary of Gujarat industrial Development Corporation (GIDC) and also jointly promoted by
Member Industries of Ankleshwar, Jhagadia and Panoli Industrial Estates.

3.1 Details of Prasent Infrastructure:

L ]

Final Pumping Station,Collection Sump {4 ML) &Guard Pond (35 ML) at Jhagadia
Pipeline (35 MLD, 61 km) from Jhagadia to Booster Pumping Station (BPS) at
Kantiyajal

FETP at Ankieshwar ( 40 MLD) for Ankleshwar & Panoli GIDC

Pipeline { 43.6 KM, 40 MLD) from FETP Ankleshwar to Kantiyajal BPS

Booster Pumping Station, Collection Sump (4ML)at Kantiyajal

Booster pumping discharge line (1.8 km length) from BPS to landfall point
Off-shore pipeline (75 MLD, 9.37 KM) from Landfall Point upto Diffuser as marine
Outfali

The details of pipelines, collection sump, pumps, MOC &Dia of pipes are given in
Annexure-ii,

Flow Diagram of Effluent conveyance pipe line

LAND SEA

Land Fall Roint
40MLD
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Ankleshwar, Panoli, Jhagadia Industrial estates, FETP and Effluent Discharge Pipeline are
shown in following images-

—— TIMAWA TO EAFITALML EFFLUCHT PP LMNEC
= MRAMAMN TO KATIYALAL EFFLUENT MPE LINE
w— PIRAMAN TO KATIFALAL EFFLUENT PIRE LINE

@ oFrussR FomT




3.2

Status of Consents For Jhagadia Pumping Station &Pipe Line Project and
CRZ Clearances for Deep Sea Pipeline {Off-shore pipeline & Diffuser)

The status of Consents and CRZ Clearances forJhagadia Pumping Station & Pipe Line
Project and CRZ Clearances for Deep Sea Pipeline (Off-shore pipeline & Diffuser) are
given in Tabie: 03.

Table: 03 Statuses of Consents for Jhagadia Pumping Station & Pipe Line Project and
CRZ Clearances for Deep Sea Pipeline

No.

Permission

Details

Annexure

Final Pumping Station & Pipe line Project,
Jhagadia

EC

SEAC has clarified vide letter dt .24-05-2010, EC
is not applicable for this project.

Annexure-ill

o

CTE {NOC)

GPCB had issued NOC (Consent to establish)
vide ietter dated 04.03.2011 for 15 MLD which
was further amended vide letter dated 03.03.12
for 35 MLD in 1 phase & 60 MLD in 2" phase
GPCB had Issued amendment of NOC vide letter
dated 04/09/2015

Armexure-iV A
{(04.03.2011)
Annexure-IV B
(03.03.2012)
Annexure-lIV C
{04.09.2015)

—~

CCA

CCA issued on 27.01.2017 valid up to
16/05/2021 for the treated effluent norms are:
TSS-100 mg/l, BOD: 100 mg/l, COD-500 mg/I,
NH3-N-50 mg/l etc for the discharge through
pipeline project.

GPCB has issued the Amendment (n CCA order
AWH-88788 issued dt.09.03.2017 for revision of
effluent discharged norms, COD-250 mg/l in

AnnexureVA
(27.01.2017)

Annexure-V B
(08,03.2017)




place of COD-500 mg/I for Jhagadia

Deep Sea Pipeline
(Off-shore pipeline & Diffuser)
(Ankleshwar, Panoli & Jhagadia)

4 CRZ
Clearance

MOEF &CC has issued CRZ clearance vide letter
no J-17011/25/2002-1A.11l dated 07/03/2003 for
60 MLD pipe line.

EC/CRZ clearance was issued vide letter No.
F.No. 11-76/2012-1A-1Il, dated: 21/08/2015 for
“Enhancing effluent quantity from 60MLD to
75MLD treated effluent pipeline for discharge of
effluent from Kantiyajal in to deep sea through
existing offshore pipeline and diffuser in District
Bharuch (Gujarat) by M/S Narmada Clean Tech
Ltd.

Annexure- VI-A
(07.03.2003)

Annexure- VI-B
(21.08.2015)

4.0 SITES INSPECTION AND MONITORING :

The committee along with officials of GPCB, Regional Office, Ankleshwar visited Jhagadia
Pumping Station (Collection Sump, Guard Pond) which receive effluent from Jhagadia
Industrial Area and starting point of pipeline, Kantiyajal Booster Pumping Station,
landfall point, beach/coast near Kantiyajal. The committee travelled, wherever possible
parallel to the pipeline, from Jhagadia to Kantiyajal. The representatives of NCT were

present during the visit. The photographs are provided at Annexure-VIi

The team collected effluent samples ( 4 nos) from following locations-
* Final Pumping Station (Collection Sump), GIDC Jhagadia

® Pipeline of Jhagadia FPS at Booster Pumping Station (Collection Sump), Kantiyajal

¢ Pipeline of FETP outlet (Ankleshwar + Panoli) at Booster Pumping Station,
Kantiyajal

® Marine Discharge Pipeline (Outlet of Booster Pumping Station) (Mix effluent of

Ankleshwar + Panoli + Jhagadia) at Kantiyajal.

The Analysis results of are given at following Tables.

The monitoring results of past monitoring carried out CPCB, GPCB and NCT are provided

at Annexure-VIIl (A) CPCB, Annexure-VII| (B) GPCB and Annexure-ViII (C) NCT.
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5.0 OBSERVATIONS & FINDINGS WITH REFERENCE TO GRIEVANCES RAISED IN
COMPLAINT & MENTIONED IN THE HON’BLE NGT ORDER

5.1  Establishment of Guard pond, Its capacity & Final Effluent Treatment Plant (FETP) at
Jhagadia Industrial Estate for final treatment/polishing treatment.

Jhagadia Final Pumping Station receives treated effluent from member industries through above
ground pipe line from 14 member industries and through tankers from 2 member industries.
GPCB has prescribed outlet norms-BOD: 100 mg/l, COD: 250 mg/I along with other norms in the
individual consents.

It is mentioned in the first Consent to Establish (NOC) dated 04.3.2011 (Annexure-IV A ) issued
to NCT (then BEAIL) for collection of treated effluent from GIDC Jhagadia and conveyance of
collected effluent for discharge into deep sea that the quantity of effluent shall not exceed 15
MLD, guard pond to hold the effluent for at least 48 hrs in case of maintenance of any other
unforeseen circumstances. The member industries also have to provide effluent storage facility
for at least 48 hrs in their premises.

There was amendment in Consent to Establish (NOC) dated 28.03.2012 (Annexure-IV B) issued
to NCT (then BEAIL) and it was mentioned that the quantity of effluent shall not exceed 35 MLD
in first phase and 60 MLD in second phase, guard pond to hold the effluent for at least 24 hrs in
case of maintenance of any other unforeseen circumstances.

There was amendment in Consent to Establish (NOC) dated 04.09.2015 (Annexure-1V C) for
validity which was extended up to 02.06.2016.

Further, Consolidated Consents & Authorization (CCA) dated 09.03.2017 (Annexure-V A & B)
issued to NCT, for operation of 61 km onshore effluent carrying underground pipeline and for
collection of treated effluent from member industries in Jhagadia industrial estates and
conveyance of collected effluent up to Booster Pumping Station at Kantiyajal, having capacity 35
MLD the quantity of effluent. It is mentioned that NCT shall provide Final Effluent Treatment
Plant (FETP) at GIDC Jhagadia & treated wastewater having conforming norms shall be
discharged in to Effluent Conveyance System and NCT shall provide guard pond to hold the
effluent for at least 72 hrs in case of maintenance of any other unforeseen circumstances.

As per information provided by NCT and included in Annexure-VII(C) that the flow received at
Jhagadia Final Pumping Station is average 9.91 MLD with minimum 4.22 MLD and maximum
14.18 MLD. The guard pond provided at Jhagadia is of capacity 35 MLD which about 2.5 times of
maximum effluent received presently. Therefore, committee is of the opinion that considering
present scenario present guard pond (35 MLD) is found adequate.

Regarding FETP, considering past records of results of sampling carried out at Jhagadia Final
Pumping Station (Annexure- VIII(A),VIII(B) & VIII(C) for CPCB, GPCB & NCT respectively) most of
the times meeting with GPCB prescribed permissible limits (BOD:100 mg/I, COD:250 mg/l). The

— lo—




analysis results of sampling carried out during the visit of the committee shows the
concentrations of analyzed parameters are within the prescribed norms. Further, member
industries are prescribed in their consent the norms-BOD: 100 & COD: 250 mg/l. Therefore,
FETP/Polishing treatment does not warranted at this stage at Jhagadia.

It is informed that FETP with primary treatment is planned for capacity 35 MLD, additional
Guard Pond 70 MLD near existing Final Pumping Station/Collection Sump at Jhagadia and
separate 75 MLD pipeline are planned. DPR for the FETP and the guard pond is prepared and
the same is put up for financial approval in the office of the Industries Commissioner, Govt. of
Gujarat.

5.2 Hydro test of entire pipeline from Jhagadia to Kantiajal (61 km), leakages
of Pipelines, Contamination of water canal, Monitoring/checking of
pipeline etc

It is informed that Hydro test is required to be done during the laying of the pipeline for
particular stretches/sections of the pipeline during the laying of pipeline. NCT has carried out
Trial Flow Test of Effluent Pipeline from M/S MaRS Planning and Engineering Services Pvt Ltd
during 24.10.2016 to 26.10.2016. The report of the same is attached at Annexure-IX. The
design capacity of the pipeline is 60 MLD, however, pipeline is tested for 35 MLD. Presently,
average flow @ 10 MLD with max 14.44 MLD effluent is conveying through this pipeline.

The initiation of work on the pipeline project was done in December 2009. Owing to Issues on
acquiring Right of Use of necessary land for laying the pipeline, the actual pipe laying work could
get completed by end of June 2015. The Project commissioned only in December 2016, after
water filling exercise 72 times.

There were issues occurred in the laying of the pipeline ranging from acquiring of land, delay,
abrupt change of contractor, missing pipe sections, quality of poor material pipeline, quality of
execution, leakages at number of locations etc.

NCT maintained record for leakages/breakdown occurred since commissioning the pipe line. As
per the records of total 27 leakages were occurred since Dec 2016 to Nov 2019 details of the
same is provided in Annexure — X.

With the experience of issues related to pipeline, a new feasibility study has been awarded for a
future pipeline route to Engineers India Ltd. The report is expected by end of December, 2019.

Monitoring Mechanism of NCT- It is reported that NCT is doing daily 24x7(365Days) surveillance
of Onshore Pipeline in which a team of four workers along with one supervisor with jeep is
exclusively deployed for the daily surveillance and Inspection of Onshore pipeline works in three
shifts. All tools and tackles are available in the above vehicle for Inspection of Valve chambers.
The methodology adopted by NCT is attached as Annexure- XI




NCT has provided SCADA System for operation of pumps, sump level and monitoring
parameters like TOC, pH, TSS, Pressure, Flow and other electric details like frequency, Amp. of
motors etc and these parameters are visible at all the three locations Jhagadia, Ankleshwar and
BPS Kantiyajal. Based on any deviation in pressure, flow & electric details due to
leakage/stoppage of machineries, immediate corrective action is taken, as informed.

There is no any contamination of nearby water canal due to leakages from pipeline reported as

per GPCB record. Then committee has inspected approachable points along the pipe line route.

No leakage was noticed from pipeline in to Amlakhadi and also up to landfall point, during the

visit.

5.3 Overburden of Pipeline (with 75 MLD) from Kantiyajal to the deep sea
beyond its carrying capacity (60 MLD), provisions of various Environmental

Laws including CRZ Notification, Violation of Standards for marine
discharge polishing threat/impact to coastal/marine environment.

The CRZ clearance from MoEF &CC was obtained vide letter No. J-17011/25/2002-IA.11l dated
07.03.2003 for laying effluent disposal pipeline for 60 MLD discharge to the deep sea. The
pipeline is commissioned in the December 2016 for disposal from FETP, Ankleshwar. This
pipeline is having off-shore length 9.37 km.

Further, CRZ clearance for enhancing effluent quantity from 60 MLD to 75 MLD accorded vide
F.No. 11-76/2012-1A-1ll dated 21.08.2015 to M/s NCT. As mentioned CRZ clearance,

As per para 5 of the clearance-

“The EAC examined the proposal in detail in its 128" meeting held on 20-11-2013. It was not
convinced that there would be no change or replacement of pipeline in the offshore area
because of the substantial increase in the effluent. The EAC after deliberation suggested the
project proponent to submit the effluent balance, modelling and dispersion details a fresh. Along
with the effluent balance and modelling and dispersion details, the proponent has submitted and
undertaking that the existing off-shore pipeline can withstand the pressure generated through
proposed discharge of 75 MLD instead of earlier discharge of 60 MLD”

As per para 6 of the clearance-

“The EAC in its meeting held on 19-21.05.2014, observed that the CRZ clearance was issued by
Ministry vide letter No. J-17011/25/2002-IA.11! dated 07.03.2003 whose validity has been expired
in the year 2008 therefore the ministry has considered the issue of enhancement as a fresh
proposal and instead of amendment in the earlier CRZ clearance accorded by the Ministry.”

As per para 7 of the clearance-

“The EAC after deliberations recommended the project the grant of CRZ clearance ........”

g




As per the flow data/information given by NCT, shows the average flow 40.13 MLD (min 32.79
MLD & maximum 49.53 MLD) discharged to the deep Sea during January 2018 - Oct 2019.
(Monthly average). Also during the day of visit to Kantiyajal BPS, the flow to the deep Sea was
49.42 MLD. Therefore, there is no overburden of the pipeline carrying effluent to the deep Sea.

As per para 6 of the CRZ clearance, the ministry has considered the issue of enhancement as a
fresh proposal and instead of amendment in the earlier CRZ clearance accorded by the MoEF &
CC. It is informed that the offshore pipeline is same; however, the Booster Pumping Station is
constructed to enhance the capacity from 60 MLD to 75 MLD.

As per new CRZ clearance there is no change in existing offshore pipeline length of 9.37 km i.e.
up to land fall point, NCTL has laid new pipeline from Buster pumping station (BPS) to Land fall
point length of 1.8 km hence existing old pipe line of this portion made non-functional. As
informed, old pipeline removed and back filled the trench. Only some masonry works of old
chambers are observed between land fall point to BPS.

There is no leakage observed in on shore CRZ area (up to land fall point)and no damage to
mangroves was noticed. Dense mangrove belt is observed on sea coast. NCTL has informed that
mangrove plantation was carried out in consultation with Gujarat Ecology Commission.

STUDIES CARRIED OUT BY NCT FOR IMPACT ON MARINE ENVIRONMENT:

NCT has carried out detailed studies of impact on marine environment through different
national reputed Institutes (CSIR) such as National Institute of Oceanography (NIO) 2008,
Central Salt & Marine Chemicals Research Institute (CSMCRI), Bhavnagar 2010 and National
Environmental Engineering Research Institute (NEERI), Nagpur, 2013 and NIO, 2018. NCT has
awarded work of study work order (vide no. NCT/W0/262/18-19 dt. 29-03-2019) to NEERI for
marine monitoring to establish prevailing water quality, sediment quality and biological
characteristics of Gulf of Khambat near Kantiyajal. The Summary and Conclusions of these
studies are provided at Annexure-XIlI.

Summary and Conclusion of Report 2008 by NIO:

“The Overall results suggest that the status of water quality, sediments quality and Biological
characteristics off Kantiyajal recorded during present study are similar to that of base line data
and suggest no impact of the effluent on the ecology. However the release of such effluents in
the near shore costal water off Kantiyajal doesn’t show any mortality in the region which may be
due to sufficient dilution available there”

Conclusion of Report 2010 by CSMCRI, Bhavnagar:

“Comparing the average value of physico- chemical and biological variables, deduced from the

previous environmental surveys, it can be concluded that any significant changes were not
observed.”
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Conclusion of Report 2013 by NEERI, Nagpur:

“The overall quality is good with respect to level of organic and heavy metals indicating that the
surrounding areas not affected with the discharge of treated waste water as more dilution is
available to assimilate the pollution load in the area.”

Dilution & Reconditions of Report 2018 by NIO

“From the above results it was found that the dilutions varied from approximately 500-1550
times and near ambient conditions have been attained within 100 m distance.

From the above study it is concluded that gross deviations in the water quality are not found
either at effluent release site or in the surrounding places in the present monitoring. Hence it is
recommended that the effluent having quantity of 75 MLD can be discharged at the present
location.”

5.4 Violation of environmental norms/discharge norms (through pipeline from
Jhagadia to Kantiajal and then to the sea),

As per latest monitoring carried out at Jhagadia Pumping Station by CPCB on 05.09.2019
(Annexure- VIII A), the analysis results show- pH:7.19, TSS: 107 ( Std: 100 mg/l), COD: 160mg/I
(Std; 250 mg/l), BOD: 31 mg/l (Std: 100 mg/I), NH3-N: 8.96 mg/I (Std-50 mg/l), phenol: 0.13
mg/l (std-5 mg/l), sulphide-0.12 mg/| (std-5 mg/l), Cyanide-0.065 mg/| (std-0.2 mg/l) O&G-2.0
mg/I (std-10 mg/l). It is revealed that parameters are within standards except TSS (slightly).

As per sampling carried out at Jhagadia Final Pumping Station by the Committee on 19.11.2019
(analyzed at GPCB laboratory), the analysis results show- pH:7.26, TSS: 36 ( Std:100 mg/l), COD:
180 mg/I (Std; 250 mg/l), BOD: 25 mg/I (Std: 100 mg/I), NHs-N: 1.79 mg/I (Std-50 mg/l), Phenol:
BDL (std-5 mg/l), Sulphide-BDL (std-5 mg/l), 0&G-0.4 mg/ (std-10 mg/I).

As per sampling carried out at Pipeline of Jhagadia at Kantiyajal Booster Pumping Station by
the Committee on 19.11.2019 (analyzed at GPCB laboratory), the analysis results show- PH:7.01,
TSS: 184 mg/l (std:100 mg/l), COD: 203 mg/I (Std; 250 mg/l), BOD: 27 mg/I (Std: 100 mg/l), NHs-
N: 1.9 mg/l (Std-50 mg/I), phenol: BDL mg/! (std-5 mg/l), sulphide-BDL mg/! (std-5 mg/l), O&G-
0.4 mg/l (std-10 mg/l). It is revealed that parameters are within standards except TSS.

The analysis results of samples of effluent, from Jhagadia industrial area, at Jhagadia Final
Pumping Station & at Kantiyajal Booster Pumping Station during the visit (19.11.2019) of the
committee shows the concentrations of analyzed parameters are within the prescribed
standards except TSS at sample collected Kantiyajal Booster Pumping Station.

As per sampling carried out of effluent going to the deep Sea at Kantiyajal Booster Pumping
Station by the Committee on 19.11.2019 (analyzed at GPCB laboratory), the analysis results
show- pH:6.89, TSS: 140 mg/I (std:100 mg/l), COD: 387 mg/I (Std; 500 mg/1), BOD: 18 mg/ (Std:
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100 mg/1), NH3-N: 39.42 mg/I (Std-50 mg/l), phenol: 0.68 mg/I (std-5 mg/l), sulphide-1.2 mg/I
(std-5 mg/l), 0&G-1.2 mg/I (std-10 mg/l).

The analysis results of samples of effluent which is discharging to the deep seafrom Kantiajal
Booster Pumping Station during the visit (19.11.2019) of the committee show that the
concentrations of analyzed parameters are within the prescribed normsexcept TSS.

As per on-line monitoring System (analyzer) on 19.11.2019, the concentration of pollutant
discharged to the deep sea are within prescribed permissible limits (pH-7.06, TSS: 39 mg/l and
TOC: 166 mg/| (COD: 415 mg/l).

6.0 ACTIONS TAKEN BY GP{:_B:

GPCB has issued Notice of Direcfion U/S 33 (A) of Water Act on 04.11.2019 to M/s NCT Vide
letter No. GPCB/ANK-CCA-1835(4)/ID:28312/525998, dated: 04.11.2019 with reference to
various leakage incidents in the Jhagadia pipeline, copy of Notice of Direction is attached
herewith as Annexure-Xlll. Further, Direction U/S 33(A) of Water Act on 18.11.20189 issued to
M/s NCT with reference to leakage copy of Direction is attached herewith as Annexure-XIV and
also imposed Rs. 10 Lac interim Environment Damage Compensation which is deposited by
M/s.NCT on dated: 22.11.2019, copy of acknowledgment of payment is attached herewith as

Annexure-XV.

7.0 CONCLUSION & RECOMMENDATIONS:

Guard pond for 72 hrs i.e 105 ML (%'5‘ ML x 3 days— 72 hrs) is to be provided at Jhagadiaas per CCA
condition. The flow received at Jhagadia Pumping Station is average 9.91 MLD with minimum 4.22 MLD
and maximum 14.18 MLD. The guard pond provided is of capacity 35 ML which is about 2.5 times of
maximum effluent received presently. Therefore, committee is of the opinion that considering present
scenario present guard pond (35 ML) is found adequate.The member industries also have to provide
effluent storage facility for at least 72hrs in their premises as per their respective CCA. Moreover, NCT is
planning to provide guard pond of additional 70 ML at Jhagadia.

As per CCA , FETP is required to be provided at Jhagadia, however, considering past records of results of
sampling carried out at Jhagadia Final Pumping Station most the times meeting with GPCB prescribed
permissible limits ( BOD:100 mg/l, COD:250 mg/I). The analysis results of sampling carried out during the
visit of the committee shows the concentrations of analyzed parameters are within the prescribed
norms. Further, member industries are prescribed in their consent the norms-80D: 100 & COD: 250
mg/|. Therefore, FETP/Polishing treatment is not warranted at this stage at Jhagadia.Moreover, NCT is
planning to provide primary treatmient (FETP) atlhagadia.
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It is inferred from flow data given by NCT, the average 40.13 MLD (min 32.79 MLD & maximum
49.53 MLD) effluent discharge to the deep Sea during January 2018-Oct 2019 (Monthly
average). Also during the day of visit to Kantiyajal BPS, the flow to the deep sea was 49.42 MLD.
Therefore, there is no overburden of the pipeline carrying effluent to the deep sea as claimed by
the complainant. The capacity of the pipeline is 75 MLD as per NCT and reflected in CRZ
clearance.

As per the various studies carried out by NCT through Institutes of national repute (CSIR-NIO,
NEERI & CSMCRI), regarding impact of effluent discharge to the deep Sea on marine
environment, the status of water quality, sediment quality and biological characteristics are
similar to that of base line data and suggest no impact on ecology (CSIR-NIO, 2008), any
significant changes not observed (CSIR-CSMCRI, 2010), surrounding areas not affected with
discharge (CSIR-NEERI, 2013) and gross deviations in the water quality not found either at
effluent release or in the surrounding places (CSIR-NIO, 2018).

The MoEF & CC has considered the issue of enhancement as a fresh proposal, instead of
amendment in the earlier CRZ clearance accorded by the Ministry on 21.08.2015, for the
enhancing effluent quantity from 60 MLD to 75 MLD treated effluent pipeline for discharge of
effluent from Kantiyajal into the deep Sea though existing off-shore pipeline and diffusers. It is
informed that the offshore pipeline is same; however, the Booster Pumping Station is
constructed to enhance the capacity from 60 MLD to 75 MLD.

The analysis results of samples of effluent which is discharging to the deep sea from Kantiyajal
Booster Pumping Station during the visit (19.11.2019) of the committee shows the
concentrations of analyzed parameters are within the prescribed norms except TSS.

It is informed that Hydro test is required to be done during the laying of the pipeline for
particular stretches/sections of the pipeline during the laying of the pipeline. NCT has carried
out Trial Flow Test of Effluent Pipeline from M/S MaRS Planning and Engineering Services Pvt
Ltd. The Project commissioned only in December 2016, after water filling exercise 72 times.
There were issues occurred in the laying of the pipeline ranging from acquiring of land, delay,
abrupt change of contractor, missing pipe sections, quality of poor material pipeline, quality of
execution, leakages at no of locations etc.

NCT is doing daily surveillance of On-shore Pipeline under the Monitoring Mechanism of NCT.
NCT has provided SCADA System for operation of pumps, sump level and mentoring parameters
like TOC, pH, TSS, pressure and Flow and other electric details like frequency, Amp. of motors
etc and and these parameters are visible at all the three locations Jhagadia, Ankleshwar and BPS
Kantiyajal. Based on any deviation in pressure, flow & electric details due to leakage/stoppage
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of machineries, immediate corrective action is taken, as informed. There is no any
contamination of nearby water canal due to leakages from pipeline reported as per GPCB
record. No leakage was noticed from pipeline in to Amlakhadi and also up to landfall point,
during the visit. A new feasibility study has been awarded for a future separate pipeline route
and the report is expected by end of December, 2019.

Considering the leakage issues of the Jhagadia pipe line, NCT needs to-

e check/ test for it’s stability, unstable portion should be strengthen to reduce frequent
leakages.

e provide isolation valves along the pipeline to isolate the portion of pipeline which will
reduce de-watering effluent quantity so as to minimize effluent spread in nearby
land/drains and provide proper collection & conveyance system wherever feasible along
the pipeline for transfer of de-watering effluent back to pumping station or disposal
point which ever nearby.

e Scope of the present marine monitoring (work given to NEERI) should also include the
area near mouth of Narmada River to see impact.

‘o3 G oiats.

F. M. Modi, K. N.'Vaghamsi Pratik Bharne
In-charge,Regional Dept Env Engineer, Scientist ‘E’,
Officer,GPCB, F&ED, GCZMA, CPCB,RD, Vadodara
Ankleshwar Gandhinagar
e XXX K
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Item No. 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 902/2019
Jayesh Patel, Secretary, Narmada
Pradushan Nivaran Samitee, Ankleshwar Applicant(s)

Versus

State of Gujarat Respondent(s)

Date of hearing: 31.10.2019

HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’ELE DR. SATYAWAN SINGH GARBYAL, |

Application is registered based on a complaint rece:

by post

ORDER

Grievance in thlS apphcanon is that cﬂ‘lucnts are being

dlscha:ged into the sea, through a plpclme from Jhagad1a to

§ _ __'_',:'_Kantxyajal in v:olatlon f ,_envn‘onmental NOorms. The effluents

F

 di hargccl do’ ot nffet the prescribed norms 2

rovisions of the

ter ';.:_{_Ereventlon and :C*:mit?'o-l of PolIuj;- -n} Act, 1974, the Air

n) Act, --1-*9"-}.'4, the Environment

(Prevention andControl of Pollutit

(Protection) Act, 1986 and the CRZ Notification, 2018 are clearly
violated. Conditions of consent require establishment of guard pond
which has not been done. There is also violation of standards for

marine discharge polishing threat to coastal environment.

Let a joint Committee of Central Pollution Control Board (CPCB),

Gujarat Coastal Zone Management Authority (GCZMA) and Gujarat




State Pollution Control Board (State PCB) look into the matter and
take appropriate action in accordance with law and furnish a joint
factual and action taken report to this Tribunal within one month
from the date of receipt of copy of this order by e-mail at judicial-
ngti@gov.in. The State PCB will be the nodal agency for coordination

and compliance.

A copy of this order, along with complaint, be sent to the CPCB,

GCZMA and State PCB by e-mail for compliance.

edless to say that order of National ( ‘ribunal is binding

n;;d%ration on 04.03.20.20.

i
i

‘!’ "a-b-—.-_‘ ~“:~‘.i

Goel, CP

P Wangdi, JM

. Ramakrishnan, JM

- Dr. Satyawan Singh Garbyal, EM

October 31, 2019
Original Application No. 902/2019
A




Annexure-l|
DETAILS OF JHAGADIA PIPELINE PROJECT, BPS AT KANTIYAJAL &
OFF-SHORE PIPELINE:

Jhagadia Industrial Estate:

e New Final Pumping Station, Collection Sump (4 ML) & Guard Pond (35 ML)-
Industrial Estate for collection and pumping of treated effluent into the
new pipeline.

e The Pumping Station- 2 nos of 100 HP pumps, 2 nos of pumps 30 HP
capacity- for pumping effluent from collection sump to pipeline which
carry effluent to Kantiyajal Booster Pumping Station.

e SCADA system for monitoring flow & pressure in pipe line.

e On-line Analyzers (i.e for TOC, TSS, pH etc)

Booster Pumping Station at Kantiyajal:

It receives effluent from FETP-Ankleshwar and Jhagadia both onshore pipelines in
a common sump, which is pumped to the deep sea through the off-shore pipeline
and discharged by a NIO designed diffuser.

¢ New Booster Pump House, Collection Sump (4 ML) at Kantiyajal.
e The Pumping Station- 6 nos of 420 HP pumps

¢ SCADA system for monitoring flow & pressure in pipe line.

e On-line analyzers (i.e for TOC, TSS, pH etc)

Conveyance Facilities:

On Shore Pipe Line - FETP to Kantiyazal
44 Km long having 800 mm diameter , MOC: GRP - 40 MLD
On Shore Pipe Line — Jhagadia to Kantiyazal
61 Km long having 1000/900 mm diameter, MOC: GRP — 35 MLD
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Off Shore Pipe Line

9.4 Km long having 750 mm diameter — 75 MLD

MOC: Carbon Steel internal epoxy lined, outer protection by cement mortar

e Starting point of pipe-line project (0 chainage) - Jhagadia Pump house.

* End point of pipe-line project (61.324 chainage):- Booster pumping station.

*MOC /size of pipe line:-

1.

2

1000/900 mm dia GRP (Glass reinforced pipe) pipe line having stiffness of
5000 N/mm2 and Pr. Rating of 9KG/cm2, ISO 14002-1996. Thk 12/11 mm
1000/900 mm dia MS pipe as per code & STD- IS 3589 Fe: 410 MS pipes,
Thk-10 mm.

Section wise Pipe-line Utilization:-

1
2.

Utilization of 1000mm dia GRP pipes: - 18.400 KM (Jhagadia to Ankleshwar)
Utilization of 900 mm dia GRP pipes:- 37.700 Km. (Ankleshwar to
Kantiyajal BPS)

Utilization of 900 mm dia MS pipes:- 2.900 KM (especially in Amlakhadi
And Vankhadi)

Utilization of 1000 mm dia MS pipe:- 640 RM (at vulnerable place in
Ankleshwar to piraman area)

Utilization of 750 mm dia CS pipes :- 1.924 KM BPS to LFP

Safety /Emergency measure provided in pipe line:

Kinetic Air Breather valve (150 MM NB) :- 99 Nos.

® Scour (De-watering ) valve = 03 Nos.
e Butter fly valve 900mm/1000mm :- 07 Nos.
e Surge valve - 03 Nos.

=B ==
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STATE LEVEL EXPERT APPRAISAL
COMWMITTEE, GUJARAT,

e

5 _ - Forests & Environment Department
B Block No. 14/8, Sachivalaya
‘HARDIK SHAH Gandhinagar-382 010, GUJARAT.
SECRETARY Phone : 079 -23251071, 23252655,
State Level Expert Appraisai Committes . Fax 079 -23251071.
Email: joo-fed@guiarat.gov.in | -
Ref. No. | EIA-10-2008-848-5 Date: May 24, 2010,

- ,
Siri K R Desai ~Chief I Operating Officer
?Bharuch Eco Aqua Infrastrucnure Lid

‘Suarati Bhagor, Near Gu]f«mz Gas Office,

i =t m
Umarwada Road, Hmuu_. wwar, st Bharuch-393002

Sub: Eevirorment Clearance uader the EIA Notification 2006 for yvour proposed project
+.: Bffluent Couveyance Pipeline from Jhagadiz to Kantiajal, i); t Bharueh..

Dear

A

1
i,

Tiis refers o your application on: the subject memiioned above and the imesting heid with the

State Level Expert Appraisal Commitiee, Gujézrdt; on 26“‘ February, 2010.

During the s7id meeting with the SEAC, you mentioned that the project does not fall under the
purview of the EIA Notification, 2006 and wanted to withdraw the application filed with the
SEAC and requested to close the said file.

In view of the above,  your application is treated as closed at our end.

In the meantime, please ensure that no pIOJeLt activity falling in the schedule of the ElA
Notification, 2006, is commenced without obtaining the prior Erwzromnent Clearance from the
competent authority under the EIA Notification, 2006.

With regards,
Yours sincerely,
{(Hardik Shah) o
Secretary, State Level Expert Appraisal Committee
Copy to :

Shri R.G. Shah, Member 1 Secretary, State Level Environmental Impact Assessment Authority,
Gujarat Pollution Control- Board, Sector- 10-A, Gandhinagar. ... For kind information please.

Shri R.G. Shah, Member Secretary, Gujarat Pollution Control Board, Segior- 10-A,
Gandhinagar.... For kind information and necessary 2ctions please.
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SUJARAT POLLUTION CONTROL BOARD
‘Parygvaran Bhavan
Sector-10-A, Gandhiz’iagér»‘j?z {)1_3;
Phone : (078} 232262¢5

e« {079} 23232156
o -

Websi W w.gpeb.gov.in
Webgite ; wWW.HPOD.JOV ‘,?,._m-..«_-;.
: P e
: = Has E?& g iF :
LO{X;‘;;_.{"@? 1{}_{.51‘431_::___:__4____ L) el ;f?af o i i |
¥ - " P
NO.GPCB/BRCH/NOC-3977/1D. 28313 . )} 4

Tt
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5,

8,
’
(s, Bharuch Beo Aqua Infrastructipe fd,,

Surati Bhagol, Nr.Gujarat Gas Office,

Umarwada Boad,

-

i-:-‘f‘?fﬁiéﬁfés%{wa;; Dist.: Bharuch,

e -

Sub.: Consent to Establish (NOC)
E:e{_ﬁaaﬁofﬁ;lr Act 1981 [ oo : .
Ref.: Your Application No. m, dated 03/06/2010
Sir, S ‘
" Withotit prejudice to the ﬁdwé}s’ﬁbf this Board under the Water (Prevention and
Control of Pollution) Act-1974, the Air Act-1981 and fhe Environment (Protection) Act-
1986 and without reducing your responsibilities under the said Acts iz any way, this is o
inform you that this Board grants Consent to Establish (NOC) for collection of treated
effluent from the GIDC Estate of Jhaghadia ,conveyance of the collected effluent for the

(pischarge of effluent into deep sea through & marine outfal] subject of the following
Lconditions,

i

The CTE No.39365 and Validity period of the under will be GZ!OGIZOIS;

CONDITIONS UNDER WATER ACT 1974

1. The quantity of the effluent shall not exceed 15 MLD.

% heticated efiugit-confiiihg 8 the. standdsds Shall bisdiichargedii
:_glji'c'aﬁifg‘:ﬁ{-ﬁﬁ--ﬁfidbrg'rﬁund'%gsjg&g}ibzé&.-_piﬁé!i"_ri'éj-;‘:;‘at ‘shall be'conngcted 1o existingipeiine
fordiScharge.ofeffluent.

2

3. The Industral effluent shall conform to the following standards,
METERS | PERMISSIBLE LIMVIT |

i o5
fature | 45°Cat the point of |
H
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-@-ﬂ%@fgﬁéﬁ‘{&fﬂxﬂ*ﬁ?ﬂ—w;@wq e S SR

B gggi? Poaewm | nt 8
— 93 — |

gt we e e




1o ey TF A Wi s ]
" e I g F 0¥ Fd e - v, o T e
GUJARAT BOp cUTION CONTROL SBCARD
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&
Secior-10-A, CGandhinagar-382 01g.
Phone : (078} 23

Fax : {079} 23232155

Website : www.gpch.gov.in
| Colour & odour | Allefforts shall be made to |
|1 " { remove calour & unpleasant |
s' . w | odour as far as practicable |
 Suspended Solids __  —— 100 mg|

osoitleakhiz cniiAde TR
“LUlaeh JGINS The +

<
oy T
4

£

i g

Eo b : -

[ g T = s i 1. T
| Particulate size of suspended solids
i

1

|

2l Iedee)

i — R i soleds i {5 il |
| Oil and Grease il 10 mar_z]
Fluorides -y | 15 mg/l

Bialabei; T_‘ h_-___—_"______-___—_-—- =
| bulpﬁi o e o 2 e 5 mgh I
2 ) [? ticides: . e _x_-w'_“ el
7 | A NIt Noliyagn ! 50 mg/t |

ol eidehi nitrogen

—— { ~ : z > X
e - 150 |
Free ammonia ( as NHs) ' I .+ Smp/|
Copper

Zine. | 15 mg/i
BOD (5 days at 20 °C) i N
COD

| Mercury _f
Tiai - I m/l : i
Cﬁdﬂlﬂﬂ'ﬂ :

2 mg/,

‘Hexavalent Chromium Cr+e) ' 1 mg/l

- 1 m B

-| Total Chromium (as Cr) : ] 2 mg/l
Nickel i 5 mg/l |

| Cyanide (as CN)

_ / - 0.2 mg/l
% Phenolic Compounds {as C6HSOH) Smgl

Selenium (as Se) . 0.05 mg/|
Manganese (as Mn)

2 mg/i
( Iron (as Fe) 3 me/|
Vanadium (asV _x{]‘z;& g/
Nitrate Nitrogen '

20 mg/t
Bio-assay test N 90 % Survival of fish after

T 96 hours in 100 % effluent ‘ !

LDO & HSD shall be utilized as fuel at rate of 100 lits/day & 1600 lits/day DG sets.
There shall be no process emission from the ireatment process as wel] as any other
anciliary process.

Stack monitoring facilities iike port hle. platform/ladder ete., shall be provided with
stacks / vents chimney in grder to facilitaie sanipling of gases being emijtted into the

5 "\.f;:-" e o,
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IeRt alr Juaiity within the prenvises shali conforn (o th
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GUJARAT POLLL §Tﬁ(}f\§ CONTROL BOARD

- “aryvavaran Bhavan
" e =
At bec‘tcrd@ A, Gandhinagar-382 G190,
@"X&@‘gﬁ Phone : {079; 23226285

Fax: {079) 23232158
Websiie : www.ypch.govin

 PARAMETERS - | PERMISSIBLE LIMIT .i
PM 1D . 00 mg!nm3
ot 40 mg/nmj E
B 80 mg/nm” s
[NOx B 40 mo"fi'_l"i_ﬁ_ o j
il 200 mg/nm”
_:L pgy o 100 .-".é:’rﬁl B i o B0
AmmOBEAL 850 mg/nm’
Hydrocarbon 1 6G'mg?i1m3
iDS : i 43500 II“*.’ﬁjle

e T ?11 order o enable ‘:he B{}axd to perform its ‘“u_Lcnons of ascertaining the standards of

this order are csmphed with b}r the members while causmg dlscharge of. eifiucnt. the
applicant shall have to submit every month the-analysis report of the samples of

offluent got collected and analyzed by one of the laboratories recogmzed by the State )
Board.

9. BEAIL Ankleshwar shall be totally responsible for collection of treated effluent from

the GIDC estates of Jhagad:.a & subsequent conveyance of the collected effluent to
deep sea.

16.  Collection of treatec effluent. from the GIDC estates of Jhagadia subsequent 5'—'
conveyance of the collected shall be through underground pipeline. ) '
I1. Regular maintenance of the underground pipeline shall be carried out to avoid any
spillage or leakage during conveyance of the effiuent.
#'.12. BEAIL Ankleshwar shall instruct & make sure that every member shall make stroage
" facilities to store the effluent for at least 48 hours in an 1mpew1ous acid proof brick
lining tank/HDPE tank.
13. BEAIL Ankleshwar shau msu*uct & make sure that every member provides online pH

meter with recorder & magnchc flow meters for flow measurement of treated waste
water.

3
D oy
T

14, Bharuch Eco-Aqua infrastructure Limited shall constitute a momitoring committee for
monitoring of the effluent discharged by its members in the GIDC undergmzind
drainage system.

15. The Final effluent treatment coliection point shall be provided with on-line
monitoring Im’[n.ments alodgwith SCADA cystem' & pH actiated valve at the final

aumogurt“}-unnore a third party monitoring shall be conducted 1coutal Iy.
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20.
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Fax: \{ fCE‘ 3232 5%
Weahsite : www.gpcb.gov.ir-

BEAIL Anklzshwar shall provide impervious tanks/HDPL tanks /i imper+ious guard

ponds to hold effluent for at least 48 hours in lose of mainlenance of any other

unforeseen circumisiances,

EE;\_IL Ankleshwar shall inform immediaely to the GPCB regarding the

m/suspension of the membership of Pipelines-of their member unit, if any.
B-E.&IL Anicleshyvear shall have only one outlst for the discharge of its effluent and no
effluent shall bs.discharged mtho ut requisite treatment and without meeting with the

GECE uﬂm;s Cu_\ :‘;mnanf e&sy c.prze.icn shall hr.: pruvxded at the outiet for case of
= A

1 4

not Keé p any bypass 5 Tine r 3

:s*arr} or loose or flexi ?'1* pe

PRZES RS Mgty Sl tivkive, Al A% G @Yan Wil ST SETISTI Pl

The g;aqadwsi&x .qualirg arauﬁ;‘-, th-e--- impefvi'ﬁus_gﬁasd.pdnds shall be 'ziii:;nitorac%
regular]y & data.shall be _Subﬁxiited i the Board once in six months and.shall also
comply withithe instruction of GPCR in case of deterioration.

Handling. manufscturing, storage and transport of hazardous chemicals shail be in
accordance with the manufacture, storage and imiport of Hazasdous Chemicals Rules,
2008.

Transportation of effluent, sohd waste or sny other goods pertanmng to treatment
activities shall be carried.out as per central Metor Vehicle Rule-2008.

The hazardous wastes shall be handied as per the Hazardous Waste (Management and
Handling) Rules of the Environment (Protection) -Act, 2008.

On site and off site emergency plan as required under the Rules 13 & 14 of handling;
Manufacturing, storage and import of the Hazardous-Chemicals Rules, 1989 shall be
prepared and approval from the Board shall be obtained.

Periodic medical checkup of the workers shall bedone and r&..ords mamtamcd as a
measure and approval from the Board shall be-obiained.

BEAIL Ankleshwar shall provide state of the art composite samplers & set up testing
laboratory facilities for collection, analysis of samples under the supervision of
competent technical persons who shall réport to the chief executive.

The Environmental Management unit / Cell shall be setup to ensure implementation
and menitoring of environmental safe guards and other conditions stipulated by
statutorv authorizcs The Enviranment Managcmem Unit/Cell shall directly report {o
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27. The Environmental audif shali be carried out hull
statements pcﬁamm,— t the previous year shall be submitted to the GPCB latest by
heduie— auditor only.

vearly and the environmental
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5% Storm waster shall not be mixed with 8 industrial effluent. Disposal system for

siQmnl water shall be provl aed sey prawitineg

Tood h{}ugekeep'ﬂr shall be maintained within the i individual unils DIﬁ?.l:LSK‘TS and

long the pipeline. All pipes, valves and drains shall be lsak prcat- Floor washing

s_'nz.li be admittsd 1o to the effiucat c«llactmn system far 'iwseque"t treatinent and

-"»F. Fog
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30. BEAIL, 'a,*lail intimate the occur: .,m.,c m any ACCICSi, GYEl _
poistneus, noxious or pol liuting matter or the likely hood of the'same inio 2 stream or
# ~ well to the Regional Office uader the intimation t0 the Mcmber Secretary in
accordance with the Section 31(1) of the Water-Act. : i
31. - Bhaurch Eco-Agqua mﬁggmcmm Limited shall implement the Action Plan for ‘
Ankleshwar region prepared by Gujarat Pollutlﬁn Contrel Board. |
-32.  The pipeline to be laid shall comply with all seismic design parameters based on the
guidelines for the Scismic design of pipelines systems. The raast be complied in right
perspective & true spirit. T "
33. The impact during the p1pclme phase [Mamiy trenching ] as well as the zmpart during :
the operational on the marine ecology of the Gulf shall be minimal. ;
1 ¥ 7 34 “The effluent release shall be through an adequately, designed multiport submerged :
J _ diffuser to achieve characteristic dilution in deep-sea. o
35.- The onshore pipeline shall be adequately buried to a safer depth after making a trench ' |
along with proposed toute. The trench shall be back filed later. s
36. Internationally accepted codes and -practices shall be followed -through proper
inspection, frequent evaluation and intensive testing of all critical components of the
pipeline system, sirmnilarly, the ulgerable units such as flanges, couplings, joints etc
shall be rigorously tested and certified for their reliability and safety over the design
~ life of the pipeline.
17 Due care shall be taken to minimize damage {0 marine ecology due to improper
desion. lack of maintenance, fanlty operaum and release inio shallow waters due to

1

o
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; T?ﬁ“u,“e ‘pipeline shall be protwcted from extcrnal corrosian.

tene ‘aIMcrEua the pipes such as coating, SONCK \.nncr etc. and other ;a‘"ncer}nn job
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( - _ - -GUJARAT POLLUTION ¢ CONTROL BOARD

Payyavaranﬁghavan
Sector-10-A, Gandhinagar-382 010.

43,

Phone -

Website : www.one

transfer of materials to the site skall be thy pugh a predecided corridor. Sunilarly, the

movement of construction barges. machinery etc shail be restricted to the predf‘“"‘ed

e ith (0o mar

However. the

be crowded w

o3|

-
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{;;_jar.?.'é‘,"e'..":-x al area. ny vessels

to theif viiginal contours afier the. p:pe»iaying activities are completed, General clean-
up along the cotridor, adjacent area and intertidal and subtidal regions shall be taken

up and -extraneons materials such as drums, sacks, metal scrap, toras, ecess sediment -

make shift huts and cabinet shall have to be cleared from the site.
Training for work safety and efficiency shall be imparted to the operations personnel

for day-to-day operations as well as handling emergency situations.

It shall be ensured that valves, pumps, sub-sea Ppipeline, MOF system etc are
periodically inspected for their integrity and to guarantee their proper functioning.
Accurate records of all Inspections, ‘unusual findings, actions taken etc shall be
strictly maintained as a part of the overall record system.

A comprehensive marine and gstuarine quality monitoring programme shall be
impleniented.

Pump station, seafloor stability, navigational aids, pipelines; diffusers, valves etc
shall be regularly inspected as per standard codes and practices. Racords of all
inspections, unusual findings, actions taken etc shall be maintained proporiy

The efficiency of the marine outfall (diffuser) shall be ascertained periodically
through tracer studies. The efficiency of the diffuser shall be ascertained regularly
alongwith clcamng of the diffusers & port openings for biofoulers and sediment that
might settle inside.

For efficient operation of pipeline supervisory control and data acquisition, (SCADA)
shall be employed to facilitate instant data acquisition. visual display and remote
control. These supervisory systems shall also facilitaze cont%nuoﬁs monitoring of

varicus parameters like p;essuh. temp”ra LI“Qx axage delc"‘uon and duo}'pagclg emote

shut down of the v lvcs in case of e RErgEn:

Clean Grgjeu
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48. {ontrol rooms equippéd with SCADA computers, wireless system, telephone sysiem
emergency vehicle, shall be provided. The contro! room will be manned for 24 hours
1'::'_:_.,,:3 1514“’ o ‘_\,P!f :’
49, Isolation valves shail be provided on the pipeline for better monitoring and con trol of i

flow operation.
50: INEcessan c;e«mnccs for the adequacy & safety MEasures shall be ,nea hom me g
Lv 4 Al ;
~ ‘.. u-‘-dzlﬂf_g 3 g l’

-4 2iF LMW dMWS O 12l 160

x:i:ié;:*ﬁtas management, :
52. - Bharuch Eco-Aqua Infrastructure Limited shall submit regular progfcss reports {o the
‘Gujazat -Pollution Control Board ‘and other concerned . autherities regarding
construction, progress, oommmsmnmg and operation of the pipeline. -
53. The dpplicant shall have to- submit the returns in prescribed form regarding water i

consumption and shall have to makﬂ payment of water cess to the Board under the
Water Cess Act-1977.

" 54. In case of change of ownmiupfmanagemem the name and.address of the new
owners/partners/directorsiproprietor shall immediately. be intimated to-the Board.
55.  The applicant also comply with the General conditions as per Annexure ~ | attached
herewith (No.1 to 38) (whichever applicabie).

. 56, The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discha.fge of effluenit or gaseous emission or sewage
waste from the proposed industrial plant. The applicant is required to make
applications to this Board for this purpose in the f:rescdﬁed forms under the provision
of the Water Act-1974, the Air Act -1981 and the Environment (Protection) Act-
1986. ~

57. All members, havmg eﬁluent discharge ETP wherein tney shall meet the standard of
250 mg/l for COD and other applicable standards for new pipeline in FETP & BEAIL
shall not pump effluent having COD higher the 250 mg/1.

58. BEAIL shall submit drawing of route of pipeline.

59." BEAIL shall give break up of 15 KL of effluent industry wise.

A
e

60. The project proponent must submit feasibility repert inc! loging snudy Ty 35 NE

with details of pipeline material
61. The project proponent must proid

ammonical nitooen,
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CLLUTION CONTROL BOARD

Paryavaran Bhavap
sSector-18-A, Gandhinagar-382 940,
: {079) 23226295
-{0 saz;9<;1*%

Phone

Webs i

;stem for Ph. TOC and

B of CCA for capacity Prxharﬁr‘nﬂ” it
{ fururistic load.
outlet over the ground with full access

AlL.
d diaposal into the p!pt.hnc of Jhagadia shall not. .

auinorizad

tesign approved by BE

stemming e

i To Al B D o ey = mia Fy sl
SUnE Dy =91 |—’Lr;L BN W WAITh

“twa pipelines.

ue the consent to establish in Jhagadla area till-the
315 MLD for which the data shall be maintained by

fp in Jhagadia shall in no case be given any kind of
thau‘ domestic discharge, which they will have w0
ise or shall have to dispose of through any other
. The GIDZ in such case shall ensure that no outlet
shall smctly monitor and report to GPCB for this

For and on behalf of
: Gujarat Pellution Control Beard
3 Yours faithfully,
w &1l
: (R.G.Shah)
Sr.Environment Engineer
2
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3/ BRCH/N 0C-3977/1p 28312/ ] DEO5D DT B3 fa
ment to:Consent to Establish Ord

4245, DATED: 04/03/2011,

\RUCH ECC:AQUA Iy FRASTRUCTURE LTD,
T BHAGOL, NR. GUJARAT GAS OFFICE.

UMARWADA ROAD, ANKLESHWAR.

72831274245, DATED: 04/63/2011 under the
Rules, which stands amended as under,

1.

Lo
: :
ot 23 e 3
:‘iL
4
5
6.

DATED: 04/03/2011,
 read s SRR

“2nPhigge

~ DATED: 04/03/25
23 Yc:iur.appli‘ca i

This ‘has reference to the ‘NoC issued vide letter NO; ﬁ'?@/ﬂRCH{NOC—B‘J??’.ﬂD:

provisions of the varigus Environmental Act/

E

The No Objection Cp

rtiﬁcate Order

'_Condit'ior': no.4 1 is arhe__nded & shall now be read as “LDO:&iﬁd-HSD shall be utd
fuel atrate of 590 Lit/day & 6000 Lit/day for 1050 KVAD.G. Sets.”

lized as

Condition no. 10 & 11 is amended & shall now be read as*“Collection of freated effluent
from the GIDC estates of Ji;

operated & maintained by GIDC.~

Cendition no, 15 is amended & shall now be read as. “The fi'_ﬁ:ﬂ "gi;}_‘!_ﬁei_zlt'tfeat‘zxient’:
collecion point shall be proyided ]
TGC, pH, TKN and flow meter actuated valve at

and fiov the final sump. Furthermiore a third
party monitoring shall be conducied, regulariy.” :
Cendition no. 16 is amended & shail now he read as “NCTL Ankdeshwar shail provide

impervious tanks/HDPE tanks/ tmpervious guard ponds to hold effiuent for at least
24 hours in lose of maintenance of any sther unfores i

Condition no. 18 is amended & shalj now be read as “ NCTL Ankleshwar shall have only
one autlet for the discharge of its effiuex

it and ensured that no eifluent shail be
discharged without requisite treatinent s+ its member industries’ end and without

v/ wnClean Gujarat Green Cagfareg
ol poiliabt

iy A

il ‘V"FL:W//

"~.- T &

Ger issued vide lotter NO: GPCB/BRCH/N C:3977/1D:

with on-line monitoring instruméats along with -

agadia subsequent conveyance of the collection shall be -

i P o ¥ R e e % i
? f}iﬁzf 2008 & ISO - 14001 - 2004 Certified Orgarisation +  §0018
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meeting with the GPCB norms, Convenient easy approach shall be provided at the
outiet for ease ¢f sampling. The unit shall not keep any bypass line or system, orlosse
or flexible pipe for discharge effluent outside or even wirhin tha effluent treatment
plant”

Condition no, 31 is amended & s
action plan for fhagadia reving

=R g £ 8 B

1

ement the
Tt e o Tawe i Zo o »
wepared by Gudara

8. Condition no.47 & 48 shall be deletdd,
9, Condition na.57 is'amended & sh
. suitable ETP and shall.nbt discl

© GIDCefflient collactinenek vl

all now: be read as “All member in
rge-efiluent having COU hisns
j'-_]_-': P -.-I..‘

¥

oaditien nB.TSL.S‘:iz;é&i{’_z’e""'déﬁ',é’ésh;;ii!
feffiventindis

K A

12. Condition _nb. 62 is amended<& shall now he read as
) online monitnr_lng_'sy_s;em_ for pH, TOC and TKN."

13. Condition #10;6_6 is a‘fnended & 'shall nowr be read‘as “The: totdl efflirent generation and

e g.‘.isp‘o.ﬁ:al—ii;t&.ﬂi'é‘?ﬁiﬁiéifitﬁ?bﬁ]hziéadia- shall not exceed the total guantity of 35 MLD in
any casein I phase.” 3 - :

“All pipeline members must have

14. Condition no. 68 tha total é_ﬁ?u'erifgeheration shallberead 35 MLD in place’of 15 MLD.

15. Al other conditions bf—Né't"order issued vi

aons of NOC”order i _vide letter NO: GPCB/BRCH/NOC-3977/1D: @3
28312/74245, DATED: 04/03/2011 shalt : -

remain unchanged.
PECIFIC CONDITIONS:
* CTE tobe granted specificai ly to obtain CRZ clearance.
* NCTL have to keep provisions for CETP if required in future,

¢ Individual units should h"a;v_g guard pond with a capacity to store 48 hours of effluent and
NCTL to have adequate capacity guard pand too.

. For and on behalf of
GUJARAT POLLUTION CONTROL BOARD
- &) g f:}!—-—-—*
B G.SHAH)
U SR. ENVIRONMENTAL ENGINEER

— 392 —
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GUIARAT POLLU TION CONTROL BOA RD
PARYAVARAN BHAVAN
Secior-10-A, Gandhinagar-382 021.

i e B ]
e e :
o B o Website : www.gpch.govin

£onsent to Establish {NOC]
;i 1 S

NG: GPCB JANK/NOC ~3977 /10263127

T3,

W/s, BHARUCH BCO AgQUA INFRASTRUCTUESLTD,
SURTIBHAGOL, “ » »

Wit GUIARAT GAS OFFICE,

WADAI ANKLESHWAR,

D, 4
Ty BHARUCH.

SuB:  Amendmentto (NOC) under Section 25 of Water Act 1974 and Section 21 of Alr Act

1981
REF: 1) Your No. NCTL/GPCB/2015/SEPT- 04 dated 02/09/2015,
2) CTE issued vide letter Ne. GPCB/BRCH/NOC-3977/10- 28312/74245 duied

g4/02

TPy 4 Pl e~ AEa 8 el () e L3 G K D8 5 0 A T A NAORS

anr issusd vide latter Mo, GRCE/ERLHE/T R A

dated 3L/03/32042,

3ir,

This has reference to the NOC issued vide letter NQ: GPCB/BRCH/NGC-3977/1D-
28312/74245 DATED: 04/ 03/2011 and amendment lefrer No. GPCB/BRCH/NCEC-
3977/1D-28312/06058 DATED: 03/03/2082 under théx, provisians of the various

Environmental Act/ Rules, which stands amended as under. % 4
- 0

1. The Validity of CTE No. 39365 is extended for é‘}éztifér 1 year now. Validity of CTE No.
26365 shall beap to dated 0z/06/2016. (% .
oy L. Q
2. All other conditions of Consent 10 Esi ish Drder NO: GPCB/BRCH/NDC-3977/1D-
28312/74245 DATED: 04/03/2004.dnd amendment letter No, GPCB/BRCH/NGC-
3977/1D-28312/06058 DATED: 0%3 /2012 shall remain unchanged.
T -y

. .
i For and on behalf of

Gy GUJARAT POLLUTION CONTRO BOARD

v/

et
Ve 5. sgam
ENVIZONMENTAL ENGINEER

Clean Gujarat Green Gujarat - .=
ISO - 9001 - 2008 & SO - 14001 - 2004 Certified Organisation
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T GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295

9 éé;
3\l

L Fax  : (079) 23232158
Website : www.gpcb.gov.in
NO.GPCB/ANK/CCA-1835(2)/1D-28312/ > DT: /0372017

CCA NO: AWH-83798

In exercise of the power conferred under section - 25 of the Water (Prevention and Control of
Poltution) Act-1974, under section 21 of the Air {Prevention and Control of Pollution) Act-1981 and
Authonzation uader rule 6(2) of the Mazardous & Other Waste (Management and Trans-boundary
Movement} Rule-2016, framed under the B{PJAct-1886, '

And whereas Board has received consnhidated application dated 13/12/2016 with inward no.
1153865 for the Consohdated Consent and Authorizat:on (CC & A) of this Board under the provisions / rules
of the aforesaid Acts, Consent & Authorization s hereby granted as under.

CONSENT AND AUTHORISAZION:

To, .
/5. NARMADA CLEAN TECH (NCT),
{OLD NAME: BHARUCH ECO AQUA INFRASTRUCTURE LTD}.,
JAGHADIA PIPELINE PROJECT.,
SURTI BHAGOL, NR. GUJARAT GAS OFFICE,
UMARWADA ROAD, ANKLESHWAR,
DIST: BHARUCH.

1. Consent Order No: AWH-83798, Date of Issue 27,91 /2017, valid up to 16/05/2021.

2. The consent to operate under Water Act 1974, Air Act - 1981 and Authorization under Lhe
Hazardous Waste {Management and Handling) Rules - 1989 framed under the Environment
(Protection) Act, 1986 for operation of 61 km onshore effluent conveying underground pipeline for
collection of treated effluent from member industnal umts of Jhagadia industrial estates and
conveyance of the collected effluent upto the Kantiyajal booster (Jhagadiya-to- Kantiyajal) Pumping
Station, Village Kantiyajal, Dist. Bharuch having capacity of 35 MLD.

3. This pipeline will convey trested industral effluent from Jhagadia to Booster pumping station at
Kanuyajal Ulamately this treated effluent after mixing with treated industnal effluent from FETP will
be in Booster Pumping Sation (BES) Sump at Kantiyajal pumped 1n to deep sea discharge pipeline
from there 1t will be at the point designated by NIO re. Latitude 21028’ 10 2 N Lengitude 72033’ 45"
E

4.  NCT shall provide ﬁmshmg‘ﬁ?ha{ effiuent Treatment Plant at GIDC jhagadia & treated waste water
having Norms speciiied {\m ondition No. 7.3 shall be discharges 1n to effluent conveying pipeline.

P

5. SPECIFIC CON 5 -

5.1 NCT shall providp\dgnperwous tanks/ impervious guard ponds {o hold effluent for at least 72 hours in
case of maintenance ar any other unforeseen circumstances

52  NCT shall implement communication plan involving each member umit at jhagadia / Stack holder so
that respected'work can be done in mimmum response bime in case of emergencies

5.3 Hydrauhe Toad given to each member unit of [hagacha & given permission to discharge treated
efﬂueqé-“;ﬁ this pipe line 1s non-transferabie re. member unit can not sell or buy hydraulic load
to/from any other units, ;

Page10f8

Clean &iyézmt Green Gujarat

ISO - 8001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
S PARYAVARAN BHAVAN
o N e i . 1
T e gV i i
D Sector-10-A, Gandhinagar 38%0 0
|7 Phone : (079) 23226295
: 2156
GPCB Fax  : (079) 2323215
Website 1 www.gpcb.gov.in
54 NCT shall freeze hydraulic load as per hist of member vmits wath thewr booking quantity as on dated
01/01/2017 No addition / alteration of the booked voiume shall be done without permission of the
board.
55 NCT shall seal oid vonderground pipelme leading to FETP and there shall not be any discharge of
wastewater into ¢ LprL_ln]; network

ater through under ground pipe hne network of Jhagad:a GIDC

ground pipe

56 CcT ‘,ha'l stap ¢+ izction of was

and shall collecs voostewater by ahgve
57  Listol member unus freezed by NCT nide letter dated 1070172017 15 enclosed herewith as Annexure
-1 Noaddition / .-alterarlon of the booked volume shall be done without permission of the board.

6. SPECIFIC CONDITIONS:
61 r;T‘C / NAA *:hall be totally re rponsﬁle rm collectien of treated effluent from the GIDC estates of
4 '.-=:_1-; 2 NUT sump & subseqguent conveyance of the collected effluent upto Kantivaial Pumping

62 Regular mamtenance of the underground pipeline shall be carried oul to avoid any Spillage or leakage
during convevance of the effluent

63 NCT shall mstruct & make sure that every member provides online pH meter with recorder &
magnetic flow meters for flow measurement of treated waste water

64 NCT shall constitute a monitoring committee f'or monitoring of the effluent discharged by its
members i the GIDC drainage system.

6.5 The kinal effluent treatment callection pont shall be provided with on-line momtoring instruments
along with TOC, pH, TKN and flow meter actuated valve at final pumping station, furthermore a third
party monitoring shall be conducted regularly.

6.6 NCT shall inform immediately to the GPCB regarding the termination/ suspenston of the membership
of Pipelines of thewrr member i, 1 any.

67 NCT shall have only one outlet for the discharge of its effluent and ensured that no effluent shall be
discharged without requisite treatment at'its member industries end and without meeting with the
GPCB norms Convenient easy approach shall be provided at the outlet for ease of sampling The umt
shall not keep any by-pass line or system or loose or flexible pipe for discharge of effluent outside.

6.8  The ground water quahty around the impervious guard ponds shall be momitored regularly & data
shall be submutted to the Board once in six months and shall also compiy with the instruction of GPCB
i casc of delerioration.

69 Handling manufacturing, storage and transport of hazardous chemicals shall be 1n accordance with
the manufacture, storage and import of Hazardous Chemicals Rules, 2008.

6.10 Transportation of effluent, splid waste or any other goods pertaining to treatment activities shall be
carried out as per central Mbror Vehicle Rule- 2008,

6.11 The hazardous wastes {shval be handled as per the Hazardous & Other Wastes {Management and
Transhoundary Movement} Rules-2016 :

6.12 On site and off site g¢thergency plan as required under the Rules 13 & 14 of handling, Manufacturing,
storage and 1mpon53f the Hazardous Chemicals Rules, 1989 shall be prepared and approval from the
Board shall be obtamed.

613 NCT shall pfovide state of the art composite sampler & set up testing laboratory facilities for
collection, d@nalysis of sample under the supervision of competent technical persons who shall report
to the chpgPexecutive

614 Storm &‘aster shall not be mix(d WTth the industrial effluent Disposal system tcr storm water shall be
prov;;led separately. :

-

g Page 2 of 8
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SRR GUJARAT POLLUTION CONTROL BOARD

, PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

P
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N Phone : (079) 23226295
GPCR Fax 1 {079) 23232156
Website . www.gpcb.gov.in
615 Good housekeeping shall be maintamad within the individual unite premises and along the pipeiine.
Al pipes, valves and drain$ shall ‘be leak proof Floor washing shall be admitted in to the effluent

collecuion system for subsequent disposal
NCT, shall intumate the eccurrence of any accident, event resulting in discharg
or polluting matter or the hkely hood of the same mto a stream or weil to the fegional Office under

the intimation to the Member Secretary in accordance with the Section 314 {1} of the Water Act

> of ppisonous, noxious

6.17 NCT shail implement the Action Plan for jhagadia region p d by Gusarat Peliution Control Board
618 The pipeline to be laid shall comply wath all seismic tlesign parameters based on the guidehnes for
the sersmic design of pipelines systems. This must be complied in right perspective & true spint.

6.19 The wmpact during the pipeline phase fMainly trenching] as well as the impact during the pperational

on the marine ecology of the Gulf shall be minimal.

6.20 Internationally accepted codes aud practices shall he followed through proper inspectien, frequent
evaluatian and intensive testing of 2! critical components of the pipeline svstem,-simiarly, the

I BULH 25 HaATK: 5 LTSS AR LNk o 31 EL CLEN i
reliability and safety over the design hife of the pipeline

621 Due care shall be taken to minimize damage to marine ecology due to unproper design. lack of
maintenance, faulty operation and release into shallow waters due to unforeseen accidents,

6.22 The entire pipeline shall be protected from external corrosion.

6.23 Traiming for work safety and eHiciency shall be imparted to the operations personnel for day-to-day
operations as well as handling cmergency situations.

6.24 It shall be ensured that valves, pumps, sub-sea pipeline, MOF system etc are periodically inspecied
for their integrity and to guarantee their proper functioning. Accurate records of all Inspections,
‘unusual findings, actions taken etc shall be strictly maintained as a part of the overall record system.

625 Acomprehensive marine and cstuarine quahty momnitering programme shall be implementad.

626 Isolaticn valves shall be provided on the pipeline for better monitoring and control of flow operation

6.27 The appiication shall have to submit the returns in prescribed from regarding water consumption
and shall have to make payment of water cess to the Board under the Water Cess Act — 1977.

6.28 All pipeline members must have online monitoring system for pH, TOC and TKN

+6.29 They shall study and submit about futunstic load.

630 All members shall have only one authorized outlet over the ground with full access from outside the
premuses, as per design approved by NCT.

6.31 All the conditions specified in NOC, CRZ Clearance shall be complied with by the operating authority.

6.32 There shall not be any industrial wastewater (scharge inte Amtakhad: from pipehne directly or
indirectly. :

633 NCT shall comply & follow time bound action plan (Short term & Long term).

6.34 NCT shall be responsible foihe collection of the treated effluent from GIDC estate of Jhagadia and its
disposal up to the Kantiyayal Pinping Station

6.35 NCT shall maintain l:méecdrd of the member industries regarding the quality of effluent discharged
into pipeline

6.36 NCT shall inform immediately to the GPCB regarding termination/ suspension of the membership of
therr member units, if any.

637 NCT shall ha¥e'to carry-oul post project monitoring for effluent quality at pipeline outiet at
Kantiyajal Pumping Station & shalt have to submut the reports to Head Office, GPCB & Regional office
-Ankleshwfr and CPCB every month

6.38 NCT shall have to ab:de by the norms evolved by the concern authority for marine disposal time to
trm’%{; . . '
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6.29 NCT shall have to mnstall the required sysiem, keaping the provisions, with built-in measures for

refrofitting, 1n case of the event ualittes t::?uuahceptd e pniiutlo'i load.
640 NCT shall have to take up a study to ascertain COD contrnibuted by chlorides & Sulphates in the
untreated and treated affluent at pipeline outlet at Kantiyajal Pumping Station & to submit a report.
0.41 The recommendation made by NEERI in their study report shall be comphed wath.
6.42 MNCT shall obtain CRZ clearanc 1f reguired at any stage
643 HNCT shall keep prowvis > If required in future.

644 Individual member units shou h“ ve guard pend with a capacity to store 72 hrs of effluent.

i

2. CONDITION UNDER THE WATER ACT:

7.1 Effluent conveying capacity of Bupiine shall be 35 MLD.

7.2 N": shall affix of water meters as ,m Spf:tmn 4 f‘) ofihe \xurer{Pr'el.?ention and Contra! of P;s fut lme‘i
the o 1"‘ ity of water conzumed =f ¢

h.ﬂt—'ln‘f?ff*-”l“"'tm se of megsuring and re
meter has b een consumead by in( ran mu! the LGI]’.U ary 15 p; owfi
7.3 NCTshall operate the effluent conveying pipeline system n order to achieve the quality of the freated
effluent conformung to the following standards

Parameters Max. permissible values (in milllgram/liter except
- for pH and Temperature) for discharge of treated
S e effluent into sea
I cLLEEST =TS r e 6-9 —_—— e il i i
Biological Oxygen Demand, BOD3, 279C__ | 100 - B L
Chemtcal Oxygen Demand (CCN) 500 N
Total Suspended Solids (TSS) 100 1=
Temperature, ° C Shall not exceed more than 52 C above ambient water
S temperature
| Oil & Grease 10
Ammonical -Nitrogen . . kD 50 e L :_ 3
Total Kjeldahl Nitrogen (TKN) 50 o R
Nitrate- Nitrogen 50 o
Flouride 15 ]
Sulphides, as $ 5
Phenolic compounds {as CsHsOH) 5 i
Total Residual Chlorine ™ ¥, e e
Zinc . i 15 = 1L
iron 5" 3 sy -
[ Copper o7 3 o
Trivalent Chromium, e} 2 e
Manganese O 2 ==
! Nickel = 0 3
Arsenic 4 ¥ 0.2 =9
Cyanide,as CN 02
Vanedium 0.2 N
ﬂg} = . 0.1 s
O ' Page 4 of 8
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Max. permissibie values tin milligram/iiter except
for pH and Temperature} for discharge of treated
effluent inte sea

| 90 % Survival of fish after

| Big-assay fest
e e |96 hoursm100%effluent, =~
Colour & Odor All efforts shall be made to remove Celour & unpleasant
LS | odour 25 far as possible ey B
{ Insecticides / Pesucides | Absent e et —
The above paramelters ave prescabed with following conditions: .

a) Discharge of treated effluent into sea shall be through proper marime outfall.

b} There shall be minimum imtal dilution of 150 times at the point of discharge and a minimum
dilution of 1500 tuimes at = point 100 m away from discharge point In-this regards, NCT shall carry
out penodical (atleast once in three years) study for ensuring the above parameters & submit a
report to the Board.

75 The effluent conforming to thaat sve standards shall be discharged in to Kantiyajal Pumnping Station
through an underground on-shire pipeline of 61 kms length

76 NCT shall recewve the treated effluent from member units located in GIDC estate of Jhagadia
confarming to the designed norms only so as to achieve the norms of the finally treated effluent as
specified 1n the condition above '

77 NCT shalt have to monitor performance of ETP of every member unit by collecting effluent samples
on a daily bases & shall have to maintain records & to subrmit the same as and when asked.

7.8  All pipes, valves & drains shall be leak proof.

7.9 NCT shall constitute a menitoring committee for monitoring of the effluent discharged by member
units.

7.10 NCT shall ensure that valves, pumps, sub-sea pipeline, MOF system etc are periodically inspected for
their integrity and to guarantec their proper functioning Accurate records of all inspections, unusual
findings, actions taken etc shall be strictly maintained as a part of the overall record system

711 NCT shall mspect pump station, seafloor stability, navigational aids, pipelines, valves ete regularly as
per standard code and practices, Records of all inspections, unusual hindings, actions taken etc shall
be maintained properly 9

7.12 A comprehensive marme‘;gﬂﬁd estuarine quality-menitoring programme shall be implemented as
recommended by NIO. N2

713 NCT shall ensure th_a\f‘ﬂ‘;ere suall be no unauthorized discharge of their member umts and n no
crcumstances. Y - 77

7.14 The printed iogb@ﬁks shall be maintained and got it certified for
aj) Energijggkconsumptmn / Consumption of chemucals for treatment of effluentif any
b) Waste water flow atinlet & outlet of Pipeline
) Quaht%bf treated effluent being discharged into the Kantiyajal Pumping Station
d) Quahtity of sludge generated
e) Laboratory analysis/ reports for each of the specified parameters of liquid effluents and solid

..;:fé?udge samples

L Page 5 of 8
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8. CONDITIONS UNDER AIR ACT:

8.1 The followmngshall beusedasfuel e
| Sr.No. | Name of Fuel Quantity |
P 1 S R T 17

8 The flue gas emission through stack shall conforn to the following standards. om0
| Stack | Stack Attache Stack | Air Peliution | er | Permissible |

Ng. | Heightin Control | Limit
| | Meter | Measure —
|1 | DGse-1No | ’ | PM I 150 mg/NM? |
: | Cap, 1010 KVA \1! 9 : 50: ! 108 ppm

8.3 There shall be no process emission from the mainufacturing process as well as any other ancilary
process

8.4  NCT shall wnsiall & operate comprehensive adequate air pollution in order to achieve prescribed

norms control system so as to achieve standards

8.5 NCT shall operate air pollution control equipment very efficiently and continuously so that the
gaseous emission always conforms to the standards specified in conditon no.52 & 4 above

8.6 The consent to operate shall lapse if at any time the parameters of the gaseaus emission are not
within the Lolerance hmits specified in the condition no 5 2 & 5.4 above

87 NCT shall provide portholes, Jadder, platform etc at chimney{s) for meonitoring the air emissions and
the same shall be open for mspection to/and for use of Board’s staff The chimney(s) vents attached
Lo various sources of eruission shall be designed by numbers such as -1, $-2, etc. and these shall be
painted/ displayed to facibitate identification

8.8 NCT shall take adequate measures for control of noise levels from its own sources within the
premises so as to maintan ambient air quality standards in respect of nose to less than 75dB(a)
durmng day time and70 dB(A)during might ime Daytime 1s reckoned in hetween 6a m. and10 p.m.and
nightme 15 reckoned betweern( p.m and 6 am.

89 NCT shall provide arrangement for acoustic enclosure to keep noise level within norms

810 NCT shall take precautionary measures to avod fugitive emission

9 GENERAL CONDITIONS:

91 Any change n personnel, egg‘mment or working conditions as mentioned in the consent forms/order
should immediately be mntgmdted to thus Board.

92 In case of change of owAbrship/management, the name and address of the new owners/ partners/
directors/ proprietor shéuld :mmediately be intimated to the Board

9.3 NCT shall provide alPthe staff with face shield gas mask, hand gloves, gumboots, helmet of green
colour having lo NCT and adequate traming for operation of piperne

94 Penodic medical Theckup of the workers shall be dore and records shail be maintained as a measure
to provide oecitpational health protection to the workers.

95 NCT sha ""earry out The Environmental Audit hall yearly and the Environmental Statements
pertaar%ﬁg to the previous year shall be submitted to the GPCB latest by 30th September every year

96 The knVironmental Management Cell shall be set up to ensure implementation and monitoring of
enéﬁénmental safe guards and other conditions stipulated by the statutory authorities The

@b' o™ Page 6 of 8
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Enwvironmental Management Cell/Unit shall directly repart to the Chief Executive of the arganizanon

~
N

and shall worked as a focal point for internzhzing environmental jssues This Cell/Unit also
coordinate the exercise of the Environmental Audit and preparation of the Enwironmental

stat

9.7 The funds earm

simeénts

ked for the ewronmental protection measures should nat be directed for any other
nse expendilure should be reporied o

&

thts Board & to the Government

purpose and year

10, AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOQUS WASTE Form-2 {See
rule 6 (23.

10.1 Number of authorization. AWH-83798, Date of Issue 27/01/2017, ¥alid up to 16/05/2021.

10.2 M/s. NARMADA CLEAN TECH {NCT) is hereby granted an authonzation to operate facility for

following hazardous wastes un the prenuses situated at JAGHADIA PIPELINE PROIECT., SURTI
R. GUJARAT GAS OFFICE, UMARWADA ROAD, ANKLESHWAR, DIST: BHARIICH.
[ sm ‘ ‘Name of Hazardous | Quantity/ | .. | DR
No. | Waste Year Category Facility
. ar 500 Collection, storage, Transportation,
! ‘ FibStidg s Miags MT/Year 54 Disposal at TSDF-BEIL- Ankleshwar
Collections, starage, transportation,
2 Used Cil 1KL/Year ' - 51 Disposal by selling to Registered Re-
(E R S | i AN SN N refiners or Reuse j

103 The autorization is hebeby graﬁ'!.ed to operate a facility as above
104 The authorization 1s subject to the conditions stated below and such other conditions as may be
spectfind in the rules from time Lo time under the Environment (Protection) Act-1986

11. TERMS AND CONDITIONS OF AUTHORISATION:

11.1 The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under

112 The authorisation or its renewal shall be produced for mspection at the request of an officer
authonised by the Gujarat Polliition Coutrol Board

113 The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

114 Any unauthonsed change in personnel, equipment or working conditions as mentwoned in the
application by the person authonised shall constitute a breach of his authonsation

11.5 The person authonsed %’5{1 implement Emergency Response Procedure (ERP) for which this
authonsation 1s being Ftanted considering all site specific possible scenarios such as spillages,
leakages, fire etc and=heir possible impacts and also carry out mock drill in this regard al regular
interval of time; O

11.6 The person authgased shall (omply with the provisions outhned in the Central Pollution Control
Board guidchines”on “Implemicnang Liablities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penaity”

117 it1s the dyty of the authorised person to take prior peraussion of the Gujarat Pollution Control Board
to close @own the facility

11.8 The imported hazardous and other wastes shall be fully insured for transit as well as for any
acg;gﬁntal occurrence and its clean-up operatian
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|

119 Therecord of consumption and fate of the imported hazardous and other wastss shall be maintaimned

1110 The hazardous and other waste which gets generated during recychng Or reuse or recovery or pre-
processing or utilisatien of imported hazardous or other wastes shail be treated and disposed of as
pev speoific conditions of authorsation.

11 11 Theimporter or expocter shall bear the cost of import or exportand mitigation of damagesif, any.

11.1Z An apphcation for the renewal of an autherisation shall be made as iaid down under Hazardous &
Other Wastes (Management anid Transboundary Movement} Rules-2016

11.13 Aay other condittons for compliance as per the Guidelines 1ssued by the Minsstry of Environment,
Forest and Chimate Change or Central Poltution Contral Beard from time to time

11 14 Annual return shall be filed by june 30% for the period ensuring 313 March ol the year

1115 Umt shall have tc display the relevant information with regard to hazardous waste as indicated 1n

the Coart's evderin W.P. No, 657 ¢f 1995 dated 14% October 2003

O 2NG On R O

Gujarat Po[luﬁgn Control Board
P
oA 12

{D. M. Thaker)
Environment Engineer
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By B.F.A.D.
CQNSQMDATED CONSENT AND AUTHORIZATION (€€ & A - Amendment] ?,

(33/iD-28312 / Date:  f07/70

-83798, issued dated 09/03/2017 {or revision of af

. To,
M/S. NARMADA CLEAN TECH {NCT}
{OLD NAME: BHARUCH ECO AQUA INFRASTRUCTURE LTD),,
JAGHADIA PIPELINE PROJECT.,
SURTI BHAGOL, NR. GUIARAT CAS GFFICE,

UMARWADY SHWAR

A

SUB: Amendmefit in Consolidated Consent & Autherization (CC&A) under varigus
Environmantal Acts/ Rules - Reg. revision of effluzent discharge norms. =

REF: (1) Your predibus CCA No. AWH-83798, issucd dated 09 /0372017 é

Sir, ; %

The Board has issued a Consent to Operate (CC&A) for your industry/ operatibn vide
No. AWH-83798, issued dated 09/03/2017 having validity up tc 16/05/2021.

The nerms / standards were prescribed in the said consent to operate {(CC&A) for the
discharge of treated effluent in to Kantiyajal booster (jhagadiva-to- Kantiyajai) Pumping
Station, Village: Kantiyajal, Dist: Bharuci. * s

Now, based on the recommendaticns of the nerms commiltee, the Board has revised
outlet norms for the Jhagadia pipeline project of NCT.

A CONDITION UNDER THE WATER ACT:

(1) Condition no. 7.3 shall be read as under: o
The effluent conforming to the below standards shall be discharged intor K:_,Lntiyaial
booster (Jhagadiya-to- Kantiyajal) Pumping Station, Viliage: Kantiyajal, Dist: Bharuch,
Ultimately this treared effluent after mixing with'treated industrial effluent from FETP will
be in Booster Pumping Sation (BPS) Sump at Kantiyajal pumped into deep sea discharge
pipeline from’ there Tt"will be at the point designated by Ni() i.e Latitude 210 28'110.2" N
Longitude 72033 43" . :

Parameters & T T TMax permissible values (in milligram/fjter
Q.';Y except for pH and Temperature) for discharge of
Sl freated citluent into sea
pH A% I ,. 6-9 R i |
Biologica! O%vgen Demand, BOD;,279C | 100 1
Chemical Dxygen Demand (COD) | . 250/ ,
TotalSuspended Solids (TS5) q. ot o e B ;
Tel_éfaerature, c Shail not exceed more Lhap 5¢ € above ambient water
¥ = — . temperawre
POil & Grease _ - 10 .
5 ¥ Page1of 2 _‘
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£,

{"@:{—c_'__;_;_,;:@:;_. e e T Max. permissible values {(in milligramn/lite _‘
! excuept for pH and Tamper: sarel for discharge of
| treated cffluent into sea ]
mnmonical -Nitrogen 50
| Total Kjeldah! Nitrogen (TKN) | o S - bt e U
i 1 50 |
) & H; 15 o
5.7 g ha, . 5 SO
- _H{::_E‘Ei _ nds (a5 CgHs I ) T I R
_Tm.al Residual Chiovine = s o [ e
Zinc ek = = = %
]
Micke: e ok e e - ——
Arsenic i P v S WO W
Cyanide, as CN 0.2
Vanedium 0.2 _—
Lead il E 0.1
Hexavalent Chromium o 0.1 }
Selenium .05
Cadmium . L o 0.05
Mercury 0.01_ ]
Bip-assay test 90 % Survival of fish alter
- 96 hours in 1P0 % effluent. ' s
Colour & Odor All efforts shall be made te remove Colour &
4 _ unpleasant odoii ag far ac posgible
Insecticides / Pesticides ~: o Absent
Note: Norms/standard prescribed through earlier consent stands deleted & Norms/
Standard prescribed in condition (1] above shall be adhered to heaceforth.

B. All other cenditions, of CCA order No: AWH-83798, issucd dated 09/03/2017 will

remain same.
For and on behalf of
GUJARAT POLLUTION SONTROL BOARD
&
XN ’ G. H. TRIVEDI)
_\% ‘ SR, ENVIRONMENT ENGINEER
s
-.\I ? -
e A
i T
2
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J-17011/25/2002-IA 111
Government of India
Ministry of Environment & Forests
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi-110003

Dated: March 7, 2003

aal of treated

al Dstates —

Qv

Reference is invited to letter No. ENV-10.2000.1606-P1 dated June 15, 2002
from Foresis and Environment Department, Government of Gujarat recommending

CR7Z clearance for the proposed project of laying the treated effluent disposal pipeline
& . :,.}‘{‘

(conveyance system) to dispose of the treated ient to the tune of 60000 m/d

[ T L S

i

effluents from these estates (generated to the tune of 34000 m’/day, which is expected
1o increase to 60000 m’/day) find their way into the Narmada Estuary via Amiakhadi
and that the Bharuch Eco-Aqua Infrastructure Limited (BEAIL) has proposed to
collect the effluent from these three industrial estates at village Piraman near
Ankleshwar from where it will be conveyed into the sea through underground pipeline
after giving proper treatment. It is also noted that the member units of BEAIL have
entered into a legal commitgent with the BEAIL to discharge their effluent as per the
Gujarat Pollution Conirol ‘Board standards. It is also mentioned that regular
monitoring in this regard shall be carried out by the BEAIL and necessary actions
against the a=faulter units shall be taken.

As per the details in the NIO, report on “Selection of Marine out fall”, the
length of the pipeline is about 45 km. The length of the pipeline from landfall point at
Kanthiajal (latitude 21°28°10”N and Longitude 72° 40°107E to the disposal point into
the deep sea is about 11 km of which about 2.8 km is in the intertidal area. It is also
noted that the pipeline would be laid on the bed of the sea and the sea bed contours
wouid be maintained after the pipeline is laid and hence there would not be any
modification in the circulation pattern and the current regime of the proposed site. It
is noted from the NIO report that there is no mangrove on the pipeline corridor. There
would be temporary, minor and reversible impact on the phytoplankton and no major
impact on the zoopiankton. It is mentioned that due to strong tidal currents prevailing
in the area, there is no active fishery in the region and hence no long term impact on
the fishery is expected. Ii s also observed that the overall assessment indicates that
impacts on the marine environment of the Gulf during the pipeline laying phase wo_uid
be manageable. It is mentioned that about 72 to 172 times (depending on the tidal
phase) dilution would be available once the effluent is disposed of as per the diffuser
system suggested. [t is added that the treated effluent would be dispersed quickly and

RECEIVED ON A3 c}l
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adverse impact on the Gulf ecology is unlikely if the effluent meeting GPCB standards
is discharged through the proposed pipeline at proposed disposal point. Moreover,
NIO report mentions that there would be change in baseline sediment characteristics
and the bic-accumulation of any poliutant is unlikely.

The proposal has been examined and environmental clearance is hereby
accorded under Coastal Regulation Zone Notification, 1991 subject to effective

implementation of the followinig conditions and environmental safeguards:-

Specific Conditions;

Ty ;TS AR (. S .S S \re= G, ol
(1} All the conditions stipuiated |
Department in their letter No. ENV-10.2000.16

effectively implemented.

(iiy Al the conditions stipulated by Gujarat Pollution Control Roard in their letter
No. PC/BRCH/NOC-2346 [BRCH-C-3151/10114 dated 20.4.2002 shall be effectively

irted

(iif) Al the conditions stipulated by Ministry of Environment & Foresis, Regional
Office, Bhopal vide their letter No. SU /181/2001-FCH/2608 dated 29.10.2002 shall
be effectively implemented.

{v) All the suggestions/fébommendations given by the NIO in their EIA and the
Selection of the MOF shall be implemented by the BEAIL. '

(v)  The effluent(s) not meeting with the norms/standards prescribed by the CPCB
will never be disposed of through proposed pipeline.

(vi)  The BEAIL shall bear the cost of the external agency that may be appointed by
this Ministry for supervision/monitoring activities.

(vii) The camps of construction labours shall be kept outside the CRZ areas.

(viii) The water requirement for the project will be met through Municipal Water
Supply. No groundwater shall be tapped in any case.

(ix)  The 60000 m’/day of the treated effluent meeting with the Gujarat Pqilgtion
Control Board norms shall be discharged at the point recommended by the National

Institute of Oceanography. "7 -

(x)  The effluent not meeting with the Gujarat Pollution Control Board norms shall

not be discharged and shall be stored in the Guard Ponds and recycled for further
treatment. The BEAIL shall install necessary facilities o ensure compliance with the
Gujarat Pollution Control Board norms, round the clock.




(xi) The proposed treated “effluent disposal pipeline shall be commissioned only
after the commissioning of the Final Effluent Treatment Plant/CETP.

(xity Comprehensive Environment Impact Assessment report shall be submitted to
this Ministry and the recommendations/suggestions given in it shall be implemented.

(xiii) The construction debris and sewage shall

Famzard

me, 0

(xv) The faying and commissioning of the pipelines shall be in accordance with the
established procedures, practices and rules and in conformity with the details
furnished in the project documents.

(xvii) The environmental safeguard measures and the Environment Management
Plan as given in the project documents shall be effectively impiemented.

(xviii) The project proponent shall cperate and maintain the common effluent
treatment plan as well as the discharge pipeline on a long term basis, at least fora
period not less than 30 years. Mid course corrections suggested by State Pollution
Control Board, if any, including technology up gradation ete. shall be duly
incorporated by the project proponent. .The latter shall also be responsible for
undertaking repairs and handling accidents.

General Conditions:

(1) Construction of the‘:‘pmposed structures should be undertaken meticulously
conforming to the existing Central/Local rules and regulations including the
provisions of CRZ Notification dated 19.2.1991 and its amendments. All the
constructions designs/drawings relating to the proposed construction activities must
have approvals of the concerned State Government Departments/Agencies.

(ii) The proponent shall ensure that and a result of the proposed constructions,
ingress of the saline water into the ground water does not take place. Regular
menitoting for this purpose at appropriate locations on the project site should be done.

(iii) To prevent discharge of sewage and other liquid wastes into water bodies,
adequate system for collection and freatment of the wastes must be provxdgd. 330
sewage and other liquid wastes without treatment should be allowed to enter into the

water bodies.

— Ay —




{iv) For employing unskilled, semi-skilled and skilled workers for the project,
preference shall be given to local people.

{v) Full support shouid be extended to the officers of this Ministry’s Regional
Office at Bhopal and the officers of the Central and State Pollution control Boards

he project proponesits during their inspection for monitoring purposes, by furmsiung
full details and action plans including the action taken reports in respect of mitigative
measures and other environmental protection activities.

1 in the project including the in
should be miake to this Ministry for moc
clear: itions or imposition of new ones for ensuring environment
The project proponents should be responsible for implementing the suggesicd
safeguard measures.

viiy  This if any of the conditions
(viii) This Ministry or any olher competeni authority may stipulate any other

additional conditions subsequently, if deemed necessary, for environmental protection,
which shall be complied with.

(ix) Te project proponents should inform the Regional Office as well as the
Ministry the date of ﬁnagtciai closure and final approval of the project by the
concerned authorities and thé date of start of Land Development Work.

The above mentioned stipulations will be enforced among others under the
Water (Prevention and control of Pollution) Act, 1974, the zir (Prevention and Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous
Chemicals (manufacture, storage and imports) Rules, 1989, the Coastal Regulation
Zone Notification, 1991 and its subsequent amendments and the Public Liability
Insurance Act, 1991 and the Rules made thereunder from time to time. The project
proponents should alse ensure that the proposal complies with the provisions of the
approvcd Coastal Zone Management Plan of Gujarat State and the Supreme Court’s
Ordet dated 18" April, 1996 in the Writ Petition No. 664 of 1993 to the extent the

same are applicable to this proposal. R Blhodt

Jaisardhom
Dr.J.R Bhatt
o Additional Director
To :
1 Shri B.M. Sharfna ¥
Managing-Director &
Bharuch Eco-Aqua Infrastructure Limited / -
Plot No. 618-19, GIDC Estate, /A
Ankleshwar-393002, Gujarat % i
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2. The Director (Envirohment)

Forests and Environment Department
Sardar Patel Bhawan

Rlnck No. 14/8

Gandhinagar-382 010.

Copy to:
i Shri Deepak Srivastava, Dy, Conservator of Forests (Central), Ministry of
Euvironment & Forests, Regional Office, Western Region, Arera Colony,

Bhopal.

2. The Chairman, Central Pallution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032.

3 e Chairmon, Cuiarat State Poliution contro! Boeard, Guiaral
ar :
4. DIF(SU), Regional Oifice Cell, Ministry of Enviromment & Forests, New

Delhi.
2, Guard File.
6. Monitoring Cell

7." Sr. Adviser(H),_Ministxy of Environment & Forests, New Delhi.
Jaiw ohddese R, Bl tt

Dr.J.R Bhatt
Additional Director
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3 K. No. 11-76/2012-14.I11
e Pl En B ey Government of India
' e spMinistryiof Environment, Forest & Climate Change
PoRUL fOl i {(1A-111 Section)
5 Indira Paryavaran Bhawan,
- Jor Bag Road,
New Delhi - 3

Dated: 21 Avoyust. 2015

he Chiel Executive Officer,

M /s Narmada Clean Tech Ltd,

Nr. (

Sub; ‘Enhbancing effluent guantity from 60 MLD fo 75 MLD treated effluent
pipeline’ for discharge of effluent from Kantiyajal into desp sea through
S 1 - Ty3 it 137

g . LT 3 Brars o=yt e B G BT e—— P
wigt offshore pipeline in iastrict Bhayuch {Gujarat) by

This has reference to your proposal forwarded by Director (Env.) & Additional
Secretary, Forests & Environment Department, Gujarat vide letter No: ENV-10-
2011-1309-E dated 29.09.2012 and your letters dated 27.06.2013, 01.05.2014 and
06.02.2015, submitting the above mentioned proposal to this Ministry for grant of
CRZ Clearance in terms of the provisions of the Coastal Regulation Zone (CRZ)

Notification, 2011 under the Environment (Protection), Act, 1986.

X The proposal for ‘Enhancing effluent quantity from 60 MLD to 75 MLD

treated effiuent pipeline’ for discharge of effluent from Kantiyajal into deep
sea through existing offshore pipeline and diffuser in District Bharuch
(Gujarat) by M/s Narmada Clean Tech Ltd, was considered by the Expert
Appraisal Committee (EAC) in the Ministry for Infrastructure Development, Coastal
Regulation Zone, Building/ Construction and Miscellaneous projects, in its EAC
meetings held on 20t - 21st December, 2012, 20t _ 23rd November, 2013, 26th -
28t December, 2013 and 19th-2 st May, 2014.

= The details of the project, as per the documents submitted by the Project
Proponents (PP}, and also as informed during the above said FAC meetings, are
reported to be as under:-

.

(i) The proposal is for enhancing marine disposal of effluent quantity from 60
MLD to 75 MLD from Kantiyajal into deep sea through existing offshore pipeline
and laying of booster pumping discharge line of 1.8 km length from plant to land
fail point at District Bharuch, Gujarat.

{1} ~ The effluents generated from Panoli, Ankleshwar and Jagadia were treated
and discharged deep sea through existing offshore pipeline and diffuser in Bharuch
District, Gujarat. .

(iff The CRZ Clearance was obtained vide letter No. J-17011/25/2002-1A.111
dated 07.03.2003 for laying effluent disposal pipeline for 60 MLD discharge.

(iv)  The existing capacity of pipeline is 60 MLD (32 MLD (Ankleshwar) + 8 MLD
{Panoli) & 20 MLD (Jhagadia). The effluent generation at J hagadia is about 3 KLD

against 20 KLD and it is likely to E:e increased to 35 KLD.
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{v]  After expansion, the capacity will be 75 MLD (32 MLD-Ankleshwar, 08 ML -

Panoli, 35 MLD-Jhagadia). Total effluent pipeline (Onshore) length is 61 km from

Jhagadia to Kantigjai, Offshore pipeline length is 9.37 km.

(viij The pipeline would not be changed or replaced, except for the Jhagadia

stretch.

(vi Our of 1.8 km new line, 0.5 km falis within CRZ area. The existing disposal

line of 0.5 km onshore shali'be made non-functicning.

{viii) SCZMA Approval: The G 'arat Coastal Zoine M anagement Authority (GCZMA)
omimended il 1 0-2011-1309-FE dated

MLD treated effluent

sea through existing
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Marmadsa river and there will be mos
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237 November, 2013, It was not convinced that there would be no change or
replacement of the pipeline i the oifshore area because of the substantial increase
in the effluent. The EAC after deliberation suggested the Project Proponent to

the effluent balance, modelling and dispersion details, the proponent has submitted
an undertaking that the existing offshore pipeline can withstand the pressure
generated through proposed discharge of 75 MLD instead of earlier discharge of 60
MLD. 4 i !

6. The EAC in its meeting held on 19th - 21st May, 2014, observed that the CRZ
clearance was issued by the Ministry vide letter No. J-17011/25/2002-1A.11 dated
07.03.2003 whose validity has been expired in the year 2008. Therefore the
Ministry has considered the issue of enhancement as a fresh proposal, instead of
amendment in the earlier CRZ, Clearance accorded by the Ministry.

7, The EAC after deliberations, recommended the project for grant of CRZ

Clearance. As per recommendations of the EAC, the Ministry of Environment
Forest & Climate Change hereby accords CRZ Clearance for the above-mentioned
project ‘Enhancing effluent ghantity from 60 MLD to 75 MLD treated effluent
pipeline’ for discharge of effluent from Kantiyajal into deep sea through
existing offshore pipeline and diffuser in District Bharuch (Gujarat) by M/s
Narmada Clean Tech Ltd, under the provisions of Coastal Regulation Zone (CRZ}
Notification, 2011 and amendments thereto and Circulars issued thereon and
subject to the compliance of the following specific conditions, in addition to the
general conditions mentioned below:-

A. SPECIFIC CONDITIONS:

(i} ‘Consent to Establish’ shall be obtained from State Pollution Control Board
under the Air (Prevention and Control of Pollution) Act, 1981 and the Water
(Prevention and Control of Pollution) Act, 1974,

(i}  The project proponent shall ensure reaj time monitoring of effluent quality by
installing online effluent quality monitoring system at the outlet of pipeline
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carrying effluent for marine disposal for the measurement of the parameters
prescribed by the Gujarat State Pollution Control Board {(GSPCB)} and
transmission of online data so generated to GSPCR,

(if)  The portion of pipeline proposed to be made non functional shall be removed
and disposed off scientifically. The trench so formed shall be backfilled and

levelied,

r pumping cdischarge line up to land fall point in the CRZ ares

Le Normis

1 The existing mangrove area in intertidal area should not be disturbed. The

ol ne shall be laid at least 50 m away from mangrove arez
3 ] g A o .
(v} All ¢ sTIpu 1 DV L yyjarat
M etter no. ENV-10-201

= - | Frie By
paea with.

{(viij Method of installation sheall ensure no damage to the coastline and

consequently the marine ego svstem,

L " 7 ]‘
submitted in the EIA report shall be prepared in a matiix format and the
corapliance for each mitigation plan shall be submitted to MoEF&CC along
with half yearly compliance report to MoEF&CC-RO.

SN, Al i0c IITEALIO mMeasiies

(ix) Project Proponent shall obtain all required statutory clearances as applicable.

(%) Necessary signages shall be installed in both English and local languages
wherever the pipeline is passing.

(xi)  Soil and water samples shall be regularly monitdreci along the pipeline route
to check the Ileakage /contamination, if any anc shall examine if any
strengthening is required.’ -

(xii) There shall be no disposal of solid and liquid wastes in to the Coastal areas.
(xiii) There shall be no ground water drawal within CRZ area.

(xiv) No construction work other than those permitted in Coastal Regulation Zone
Notification shall be carried out in Coastal Regulation Zone area.

{xv] The project proponent shall set Up separate environmental management cel]
for effective implementation of the stipulated environmental safeguards under
the supervision of a Senior Executive. The environment cell setup so by NCTL
shall closely coordinate with GIDC and GSPCB to explore the possibility of
reuse of effluent by adopting 4R (Reduce/ Recovery/ Recycling/ Reuse)
philosophy at the concerned industries end and thereafter adopting adequate
Advance Oxidation Process (AOP) at FETP.

{(xvi) The funds earmarked fos environment management plan shall be included in
the budget and this shall not be diverted for any other purposes.

B. GENERAL CONDITIONS:

{i) Appropriate measures must be taken while undertaking digging activities to
avoid any likely degradation of water quality.

-

% -
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(i)  PFull Support shall be extended to the officers of this Ministry/Regional Ofﬁf:é
at Bhopal by the project proponent during inspection of the project for

monitoring purposes by i‘u'::nishiz"ig full details and action plan including
action taken Teéports in respect of mitigation measures and other
environmental protection activities,

{ii) A six-Monthly monitering report shall need te be submitted by the project

proponents to the Regional O of this Ministry at Bhopal regarding the
implementation of the:stipulated conditicns.

v} Ministry of Environment, Forest < Climate Change or anvy other

authority may stipulate any additional conditions or modify the
if necessary in the inte; °st of environment and the same shall
ith.

Voliic 1§ clearan any ol the
43 o e L { T R A P X P
i &ie 1t e satisfaction of tne Ministry,
LEELT]

(v} In the event of 5 Chang

nentation
ARG :
agency, a

cnce shall be made to the snvizonment

: PUPOHCEE sl i the Regional Office as well as the
STy, the date of financial closure and final approval of the project by the
concerned authorities and the date of start of land development work.

(vil) A copy of the clearanceé Tetter shall be m
NGO, if any, from whom any suggesti
received while processing the proposal,

arked to concerned Panchayat/local
on/ representation has been made

(i) A copy of the clearance fetter shall also' be dis
concerned State Pollution Control Board., The
displayed at the Regional Office, District Ind
Office/ Tehsildar's office for 30 days.

piayed on the website of the
clearance letrer shall also he
ustries centre and Collector’s

8. These stipulations would be enforced among others under the provisions of
Water (Prevention and Control of Pollution] Act 1974, the Air (Prevention and .

Control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the Public

Liability {(Insurance) Act, 1991 and EIA Notification, 1994, including the .
amendments and rules made thereafier,

9. All other statutory clearances such as th
Chief Controiler of Explosives; .Fire De

partment, Civil Aviation Department, Forest
Conservation Act, 1980 and Wildlife {

Protection] Act, 1972 etc. shall be obtained, as
the respective competent authorities,

10. The Project proponent shall advertise

in at least two loca] Newspapers widely
circulated in the region, one of which shall

be in the vernacular language informing

& Learance and copies of clearance letters are
available with the State Pollution Control Board and may also be seen on the website

of  the Ministry  of Environment, forest & Climate Change  at

h[tp_:{{www.en‘rfor.nic.in..fThe advertisement should be made within Seven davs
from the date of receipt of the Clearance letrer and a copy of the same should be

forwarded to the Regional office of this Ministry at Bhopal.

¥
. i
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11. Any appeal against this cléarance shall lie with the National Green Tribunal,
..C by} :"

if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

12. This clearance is subject to final order of the Hon’ble Supreme Court of India
n the matter of Goa Foundation Vs Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

1i = 1ty the pariois e =1ileted gaamiranmental rAarAdifiane amd
DUAnCce 1o the various stisylated environmental condifions &

led by the project propenent in ity website,

> letter shall be sent by the proponent to concerned

n, Urban Local Body and

1
a5 oo

ationg, if
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5. The proponent shall 1pload the status of compliance of the stipulated
learance conditions, including r monitored data on their website and shall

uind 1e perigdically. it shall simults

16.  The project propenent shall also submit six monthly reports on the status of
compliance of the stipulated Clearance conditions including results of monitored
data (both in hard'copies as well as by e-mail) to the respective Regional Office of
winistry, the respective Zonal Office of CPCB and the SPCB.

17.  The environmental statement for each financial year ending 21st March in
Form-V as is mandated to be submitted by the project proponent to the concerned
State Pollution Control Board as prescribed under the Environment {Protectionj
"Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of Clearance conditions and shall algo
be sent to the respective Regional Office of MoEF&CC by e-mail.

§

{S.K. Srivastava)
Scientist E
Copyv to:
1. The Principal Secretary, Department of Forests & Environment and Chairman,
CZMA, Govt. of Gujarat, Sachivalaya, Gandhinagar
2. The Director, Forests & Environment Department, Govt. of Gujarat, Block No.14,
8% Floor, Sachivalaya, Gandhinagar - 10
3. The Chairman, CPCB, Parivesh Bhawan, CBD-cim-Office Complex, East Ariun
Nagar, Delhi ~ 32
4. The Chairman, Gujarat State Pollution Control Board, Paryavaran Bhawan,
Sector 10 A, Gandhinagar-10
3. Additional Principal Chief Conservator of Forests {C}, Ministry of Environment,
Forests and Climate Change, Regional Office (WZ), E-5, Kendriya Parvavaran
Bhawan, Arera Colony, Link Road No.3, Ravishankar Nagar, Bhopal - 16
6. Guard File. o
7. Monitoring Cell, MoEFCC. = - : |

el
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(S.K. Srivastava}
Scientist E
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Photographs taken du_ring_g_is_it by team da‘_t_ed:

9-11-2019 |

E == y:
: / /g 3 ¢
5
Jhagadia Pipeline Project pumping station-Jhagadia Jhagadia Pumping station sump

r Pu:rnpi on B

Air vaive on Jhagadia Pipeline
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Off shore pipline for booster pumping station

Chamber of old pipeline

Mangrooves near by off shore pipeline
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HO. 807 Sur Mount, Opp. ISCON Mega Matl, 5.6 Highway, ahmedabad - 380 B18. Gujaral, iNGIA' Phone <97 79 1EY5 0890 : Tate Fax

C

MaRS Planning & mgme ring Services Pvi. Lid.
CIN 1 U74210G

MaRS/ o 2001 120 S E ;fé 33

Narmada Clean Tech Limited. __ i
Surti Bhagor, Nr.Gujarat Gas Office, =
Ankfesm\rar-s%ooi

Dist.Bharuch, Gujarat, roaon T e
ind Atin.: Mr.ALGK K CUMAR

Subject: IRIAL FLOW TEST

Dear Sir,

rmeal =

:.EJ.'"E':-J';".;' = ';Ezi-:-'.". L ai _:; GSal BHIE -.\'_"": 'Eu\rii;p.. 1E1E L1 0t i 60 Kivl ¥ !(_.J».CA. ;t...,nits.ll.d Yy “5} idg agia p.}v.!ihf..

house installed with pumps are 15MLD [02 Nos.] have head of 10 Mirs. & 15 MLD [03 Nos.j having

“head of 75 Mirs.

At receiving end [Kantyazal viilage] BPS having facility of 15MLD pumps [06 Nos.] & 115 Mtrs,
Head.

Declaration report of flow test on Date-24/10/2016 [8:30AM] to 26/10/2016 [14:00PM] is below:-

» As per NCT decision, Jhagadia gipe line gradually tested subsequently lower to higher flow rate
& in the same milieu on dated 24/10/2016. And GRP 1000mm dia. line charging work was begun,
Initially jhagadia pump house has been started with conveying of 23MLD water by 15MLD
capacity {02 Nos.} of pump having head of 10 MTR. The liquid-flow velocity approx. as 0.45
M/sec. This operation was $tarted at 8:50 AM on mentioned dated.

> Flow reaches jhagadia [00 chain ages] to A-Segment Ch. no-34 was taking around 3 hrs; {12:15
PM} the 22 krn was surveillance by us,'representative of NCT & Contractor person. No leak was
detected during in course. During surveillance consequently ali air breather vaives found
heaithy in operation.

» In persistence attempt-908mm dia. pipe fine belonging to B. The water reaches Chamber no-54
at around 2:30PM, It found free of any defect.

> In continuation flow passing across previously attempted leakages in segment —B namely

places between chamber no-57 & 58, near chamber no-67-A and others where satisfactory
repairing work was recorded.

“H1 7Y 7086 G120 E-mail @ Info@marsconsultancy. com
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» By following the guide-line further line was continually charged and flow was progressively
ached in B-Segment to C-segment at 16:30PM & finally the flow was reached at BPS sump at
19:402M.During the flow test pipe line was examined thoroughly & specifically no detects was

e earved. Pressure and flow data was constantly monitored at both pumping house contral

» This test was further continually; Lower head capacity pumps stopped & started 75M1R head
canacity pumps {03 nos.}.Later flow capacity was increases 30MLD to 35MLD.Line monitorin
was round the clock done and nothing abnormal was found.

Whole route was continues trailed by NCT Project team, TPl and Contractors supervisors in A

%/

B-C Segment during onuat.cﬂ even :m“’ completion of flow trail. Flow trali was endad at
12:20A0M on dated 26/1 9,’2{} szh ine rouio was ""‘r‘np

{SCADA) record & reports are attached h

c‘,,f"e::bfan' short Tall,

¥ All relevant online ere with.

Thanking You,

Best regards,

“ Jignesh Parikh
GM-Projects.

MaRS Planning & Engmeermg Servite Pvt.Ltd.
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ON SHORE LINF, L. EAKAGE HISTORY (JHAGADIA PIPE LINE PROJECQ

— b5 ~

SR. | DATE LOCATION -~ DOWN DAMAGE DETAILS | REASON | TOTAL ‘
NO | OF VILLAG | CHAMB TIME OF EXPEN ‘
INCIDEN | E ER DAMAG | DITUR |
| . E. E -
01, | 05-12-2016 | Kantiyajal | Between | Completion | Pipeline was leakage | Poor joint | AS PER |
chamber on Date-15- | at three locations at | work R
| | . No.105 & | 12-2016 katiyajal., leakage | ey
i | l No.106 | ‘ attending by TERMS |
; , | dewatering by tankers | |
| : | Down Time= | by laminaiion joint. ‘ |
i | Rectification of GRP
10 Days. line conducted by |
l excavation. de- ‘ ! ;
- | walenng, anc ! f ;
_’_02__k_7_—172_0_15.mElecﬁi'\:evij}“;- Chamber | Completion GRP line was ]eakage- Poor work | AS PCR
sajod NO-105 & | on Date | al Kkantiyajal same
24122016 | place from thrust’ AMC
No-106, - block, Rectification of TERMS
GRP  line conducted
by excavation, de-
) watering, and
Down Time= | | amination joint. At
6 Day. s?ijod pipe line joint o
ring come out so
rectification by
dewatering,
excavation and
lamination joint inside
p and outside.
03. | 02.02.2017 | Nagal/sajo | Chamber | Completion | Grp line leakage | Poor work | AS PER
d No-50-51- | On observed about 5 place
52-53 date7.02.201 | same will be attended Al
7 by dewatering and TERMS
internal and  outer
lamination work,
Down time =
6 Days.




-

04. | 09-02-17 | Near sajod | Between Completion GRp line leakage | Poor work | AS PER
' Chamber | On date 9-02- | observed at ve 53 from ANIC
No.52 & | 2017 bottom side pipe same o
53 will be attended by TERMS
dewatering and
, lamination join,
| Down time = |
| ' | 24 hrs |
i ; || &S i
" i | | |
| | | |
i ; | i
| | .| | i |
i , | {
W . 0 B _ S N | Sy - S
5. 110022017 | kantiyajal | C er | Campletion | Government irigation | Sabotage | AS PER
i 107 11022017 | created the leakage ‘
during canal TERMS
excavation wmfl{, JCB
teeth were punctured
] the line. Pipe line
Down time = | yupaired work carried
24 hrs out by excavation,
dewatering and
lamination joint work. |
06 | 14.02.2017 | utaraj Between | Completion | GRp line leakage | Poor pipe | AS PER
ch.No-70 - | on date observed, pipe | quality
71 16.02.2017 collapse  about 12 AMG
e meters same attended TERMS
by dewatering and 12
] meter pipe
T""e_ replacement and
duration= lamination joint.
48 Hrs Same will be back
filling by 2 truck sand.

— B




08.

24.03.2017

Nagal

Near
chamber
No-=30-51

. Down Time-

Completion
an

25.03.2017

| 19 Hrs

|

date

| agowatenrz 21

| 1;5.1:(%];’.Li0]\_j@fr'a:.

The leakage observed | Sabotage
near ch.no  50-51 ! problem
village Nagatl, |
excavation done, pipe
line intensely damage
by someone, same

sitended by

AS PER
AMC
TERMS

chamber

| on

14 & | 022018

Completion

date

Down time-

39hrs

11-

| near ch.no 14-15 gidc | problem

Y o

the e faKage observed | »aoolage

ankleshwar due 1o |
[

truck wheel load
pipe.se pipe damage | Third

whit op SIGE fepiace dl'“\!ll'n}_-',\-:
and limitation joint

the on-
done.

shore line,

on e

13.02.2018

Astha
canal

77-78
Hasot
road

vC

Betwee)
chamber
VC 77-78

16.02.2018
Down time-

63hrs

The leakage observed
near ch.no 77-78 two
leakage observed ,one
near astha canal road
and other one at minor
canal crossing near
rajababu  farm both
place dewatering done
and leakage attended
by 12 meter pipe
1000mm replace and
other location near
canal 2 meter
lamination joint done.
(12 _meters _ pipe
collapse due to poor

quality of pipe)

Poor pipe
quality

AS PER
AMC
TERMS

o
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18.02.2018

Digas
forest

) iTA AU EY

Ve 78-79
Utaraj

Ve 72-73

Between
chamber
VC 67-

67/1

Ve 78-79
Utaraj

Ve 773

20022018
Down time-

46hrs

The leakage observed
near chmno 67-67/1
leakage observed.
Leakage attend by
dewatering and 12
meter pipe
| replacement (12
coliapse

maiers pipe

Poor pipe
quality

AS PER
CAMC
TERMS

Down time

7 Hrs

| JCB at

| during

1

: by butider ]

| work done by
| Jleakage/damage

| vepair lamination
{ joint.

by

damaged by farmer
name hakkubhai in his
farm lamination done.
Second leakage
observed near vc 72-
73 from coupler due to
poor work at the time
of laying. Work done
with lamination joint.

bv | Accident

i

pI'ObiBI:["l
&
work

poor

AS PER

AMC
TERMS

13

02.04.2019

Hasot

Ve78-79

3.04.2019

Down time

53 Hrs

Grp pipe leakage due
to poor work at the
time of project ,pipe
line found damage .2
meter  half  pipe
lamination done with
dewatering of pipe
iine pumping stop at
12 hrs at night
(2.04.2019)and
pumping start at 5 pm
(3.04.2019)

Poor work

AS PER
AMC
TERMS




11.06.2019

Dacihal

12.06.2019 l ‘Dadhal

| Dadhal ve | 13.06.2019

E

Tasnoli

Dadhal ve
10--11

10--11

12.06.2019
Down time

12 Hrs

|
{ Down time

| 12 His

120.082019

12 hrs

GRP pipe damaged by
Bilduler poclane in his
site during civil work
3 place line damage,
repairing work done
with lamination joint

and dewatering.

Bilduler poclane in his
site during civil work

7 ]:'-?HL‘_L’ line de‘.!]':zlg-c.
> work dor

| Tepal

fowith 1."=-'--'-

ipation joint

| and dewatering.

GRP pipe damaged by |

| GRP

HOm - D0uom’ que

leakaoe

Repairing work done
with two lamination
joint and dewatering.

Accident

Accident

AS PER
AMC
TERMS

|
|
|
|
| ASPER

AMC

TERMS

| TERMS

19.08.2019

Hasot

VC 78-79

20.08.2019
Down time

7 hrs

leakage
framer

GRP  pipe
observed in
farm at hasot village,
pipeline  intentional
damaged . Repairing
work  done  with
lamination joint and
dewatering.

Sabotage
problem

AS PER
AMC
TERMS

22.08.2019

Utaraj

Ve 73-74

24.08.2019
48 hrs

The leakage observed
near ch.no  73-74
leakage observed.
Leakage attend by
dewatering and 12
meter pipe
replacement (12
meters pipe collapse
due to poor quality of

pipe)

Poor pipe
quality

AS PER
AMC
TERMS




| 18 | 24.08.2019 | Jetpor Ve 101-)26.08.2019 GRP pipe leakage | Technical | AS PER
| 102 —— ?b‘ser\«er.J “?. tjian*.m problem AN
- farm at jetapor village,
‘ pipeline joint damaged TERMS
: due to soil setlment
' Repairing work done
with lamination joint |
| i dewatarin s
- ! | i T, ST TR |
19 [30.08.2019 | hasot | Ve 77-78 130082019 | GRP pipe leakage | Sabotage | AS PER |
* observed astha canal | problem )
i 12 hirs A 3 AMC
hasot village, pipeline | .
! } damaged by  third | | TERMS |
; | | party Hepairing <
5 done with Lunination | | i
i’ joint and dewatering,. E ‘
G DR DISRIETR ST SIS JETSC T |
19 | 3.09.2019 | hasot i Ve 77-78 | 3.09.2019 'GRP oipe leakage | Sabotage AS PER. |
’ | ot |
canal. Repairing work TERMS
done with lamination
joint and dewatering.
20 |5.09.2019 | Digas 66-67 6.09.2019 The leakage observed | Poor work | AS PER
99 his ;wa] chono  66-67 S
eakage observed.
Leakage attend by - TERMS
R dewatering and 12
meter pipe
replacement (12
meters pipe collapse
due to poor quality of
pipe)
21 | 12.09.2019 | Valiya 31-32 13.09.2019 The leakage observed | Poor AS PER
chowkdi near chano  31-32 | quality of
20hrs leakage observed. | pipe AN
Leakage attend by 3 TERMS
meter half pipe line
replacement with
lamination




22

‘ 13.09.2019

l

Hasot

78-79

| 23.09.2019

‘Hday 264
‘HQS
|

The leakage observed
near chno  78-79
leakage observed.
Leakage attend by
dewatering and 12
meter

| replacement (12 .

pipe |

Poor
quality o
pipe

—y

AS PER

AMC
TERMS

——,
J |
s

[ 25.09.2019

1! hasot

78-79

| 3.09.2019

! R ‘bl‘“‘

_‘lI\

| The leakage observed
near  ch.no

dewatering
meter pipe
replacement {24

Poor

78-79 | yuality

24

8.10.2019

1 katpor

05-96

16.10.2019.

8days,192 hrs

The leakage observed
near chmno  95-96
leakage observed.
Leakage attend by
dewatering and 24
meter pipe
replacement (24
meters pipe collapse
due to poor quality of

pipe)

Poor
quality of
pipe

AS PER
AMC
TERMS

25

18.10.2019

katpor

95-96

23.10.2019

5days 120 hrs

The leakage observed
near ch.no  95-96
leakage observed.
Leakage attend by
dewatering and 24
meter pipe
replacement (24
meters pipe collapse
due to poor quality of
pipe)1000mm dia

pipe

Poor
quality of
pipe

AS PER
AMC
TERMS

=g =




26 | 2.11.2019

Katpor
avadar

Ak e

| hasot

95-95.

[0~1/

143.11.2019

711.2019

Sdays  ,120
hrs

The leakage observed
near chno  95-96
leakage observed.
Leakage attend by
dewatering and 12
meter pipe

pipe)100mm pipe.one
lamination joint done

village

]

replacement (12
meters pipe gollapse |
die to poor guality of |

at ve 7-8 avadar |

Poor
quality of
pipe

AS PER
AMC
TERMS

5 days. 120hrs

i L —
The leakage observed

near chano  76-77
leakage observed.

and 27

meters pipe cellapse
due to poor guality of

pipe)

Leakage attend by |

replacement AZ27 |

Poor

\ . |

| quality of

| pipe

| |
|

AS PER

AMC

| TERMS

|

 *Source NCT
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Monitoring mechanism of NCT

Daily 24x7(365Days) surveillance of Onshore Pipeline

A team of four workers along with one supervisor with jeep will be exclusively
deﬂlov >d for the daily su \ellldl“kt and lnspecﬂon ot Onshou, plpelme works in

AT pavsile med Sacilzlamoiliters ey T o :
All teols and tackles have t¢ be : “a ) iil above ¥ ‘m le io;
inspeciion ol Varve cnamoers.

" The methodology adapted will be as follows

z 11 i RO TN Y v [y (ORI, 1 S
four casual helpers will leave the NCT Jhagadia site

It will drop one helper at Navagam, the helper will travel by foot along the
pipe line upto lon exchange India limited @ 2.5 Km distance.

ep will further continue its journey towards Ankleshwar u
Cauldla,

It will drop one helper-at Zydus Cadila; and helper will travel by foot to Vaiia
Chowkadi to NCT Ankleshwar along the pipe.

td

4 Tt will drop one helper at Kadakia College bridge — The helper will travel by
foot along pipeline alignment from chainage 4380 m to chainage 0.0 m to
Pump and Sump house glong the Amla khadi.

5  The jeep will further continue its journéy towards along Jhagadia,
Ankleshwar — Hansot State inspecting the pipeline laid parallel to state
highway up to Utraj

6 It will drop one helper at Kaka Ba hospital. The helper will traverse parallel
to the canal along the pipeline alignment and reach Hansot — Surat State
Highway —  The helper will travel by foot along pipeline alignment a
distance of 1440 m from chainage 19360 m to chainage 20800.0 m.

7 The jeep will further continue its journey towards along the Ankleshwar —
Hansot State and stop at the Hansot — Surat State Highway

8 It will drop one helper at Hansot — Surat State Highway. The helper will
traverse parallel to the canal along the pipeline alignment and reach Hansot —
Kantiyajal Road. The helper will travel by foot along pipeline alignment a
distance of 1520 m from chainage 20800 m to chainage 22320.0 m.

—F3~




10

The jeep will stop at the Hansot — Surat State Highway to collect one helper
and reach Hansot — Kanthiajal Road at chainage 22320 m to collect the
helper traversing by foot. Thereafter the jeep will continue its onward journey
to reach Kanthiajal village along the Hansot — Kanthiajal Road.

It m!l drep one helper at I‘x’amhiaja! village at chainage 40320 m. The helper
will traverse parallel to the canal aiong the pipeline alignment and reach
midway up to Lhe ldi’ldlml point near the Khar lands. The helper will travel by
foot along pipeline alignment a distance of 1480 m from chainage 40320 m
to chainage 41800 m.

All -‘:._ narker stones 1 ‘f’rcu ed shall be ch a:k'é-"i for '\-'I-'?{-:iiiiv da'i - by these

P 3

missing marker stones shall be tepiaced,

Tha jeep will reach the Booster Pumping station. The jeep will then return

Ti.

.
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Monitoring of Coastal Waters off Kantivajal
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. |
SUMMARY AND CONCLUSION '

- |
The overall results suggest that the status of water quality, sediment ’l
quality and biological characteristics off Kantyajal recorded diring present
study are simitar i¢ thal of base line data and suggesis no in gact of the :
eifluent on the ecoiogy, However, the release of such effluent in ihe |
nearshore coastal water off Kantiyajal doesn't show any mortality in the region
which may be dus to sufficiant dilution avaiiable there.
Management of marne gnviionmen( i suogested by conduc ig
periadic monitoring ar Svery year. It the impacss of eiflusnts are nioticsd on fne
ecology of Kantiyajal, the treatments of effluent are suggested to be improved
o meet the standard of GPOS. The individual. industries Supplving the
eifluents to the CETP of REANL 2re rech red o freal their sfflusnis s the
v !
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® Mionitoring of Coastal Waters of
@, Kantivajal for BEAIL
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Sponsor
it Bharuch Eco-Aqua Infrastructure Ltd (BEAIL),
i Ankleshwar

Central Salt and Marine Chemicals Research Institute (CSIR)
G.B.Marg, Bhavnagar — 364002
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6.0 CONCLUSIONS

Marine environmental monitoring int the Guif of Khambhat off Kantiyajal
@

covering an mien of

aboul 200 lun” strounding effiuent disposal point of M/s BEALL wasg studied, with resnedt Lo

water and sediment qualities and the state of marine life, during premonsoon season (A pril

2010), The coustal water in the study area is well-ox-oepated. Th overall nyricneg

compares weil with eartier studics aud the Coucentrations are generally expected for the coastal

waters oft Kantiyajal. Mean low nitrite values indicate good oxidizing conditions in the coaslyl

x R -3 T minfedoem olraridin S v it el NTirsaatsr kgt el s e
environment. Phytoplankion abundence is nol very high. Nizschia, Swnedra and Cusoin elisetis
oA i i fin e o {477 Ty b o o 1leteniy i o FPS Muaewrart iy des o | Ly i
Wers (h AUSL OO INnam Gl pavicplankton, The VLGLIVRGL BERSTIC dive il

phytoplankion was moderate, Comparison of data for phytoplankton shiows that total number of

genera of phytoplankion recorded at study site varied from 5- 8 I

» Which is in agrecment with the

nrevious studies, 1 11C Qala 65 Zogplankton show s inat Ziafina iid, L Lemlatile i ol Sy L) ;:_,'r:; T
P e I v X .
fonsin 1AM o E = L QR PR RN

studies shows decerease in papulation of zooplankton. This may be atiributed o complex coaslal

ecosystem prevailing in Gulf, whicl is characterized by high turbidity and currents, Overall, the

study region sustained poor mean ‘benthic standing stock in terms of population and biomass,

Dentalium and mollusca were the major components of subtidal benthic organisms. A poor
subtidal macrofunal standing stock in the study region may be due to strong bottom curren
the general sandy nature of the seabed, Comparing the avera

{s and

ge values of the ph}fsim—ch_s;nﬁpal

and biologicsl variables, deduced frony the previous cnvironmental surveys, it can be concluded

!
that any significant changes were not observed.

Gulf of Khambhat characterized by sefni'—diurnal tides of 7-8.8 m am
area twice everyday. Strong tidal currents with their

propetties appear to be the do minant control to maintai

plitude, flush the entire

good mixing, dilution and dispersion

LT b g3 e
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A Marine Monitoring Off Kantiyajal in and around
. Outfali Location identified for Discharge of Treated
L Wastewater Generated from Ankleshwar, Panoli
N ana Jhagadia Industrial Estates

L

B o

4
&

Spbns.Qr
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Narmada Clean Tech limited (NCTL) a company promoted by Gujarat industrial
Development Corporation (GIDC) and member of industries of Ankleshwar, Panoli and
Jhagadia Industrial Estates, collect treated effluent from all industries and paolish further
the combined effluent in its final efiluent treatment plant. The treated effluent generates
P(i;_}_senlly up to 60 MLD and being discharged into marine outfall location off Kantiyajal

through 55 km pipeline and sub mar‘ine"fjipeline with a multiport diffuser.

In order to comply with the regulatory requirements, monitoring studies in seriec
were carried out by the company through NIO, Goa in 2008 and CSMCRI,.Bhavnagar in
2010 to.observed the status of marine environment related to biotic and Abiotic
parameters. Further in view of evaluating the status of marine environment (biotic and'
abiotic), NCTL entrusted NEERI to carry out the marine monitoring: to “evaluate the
significant effect if any, on marine environment due to continuous discharge of 40 MLD,
60 MLD & 75 MLD treated wastewater to ensure the compliance of regulatory norms.

= Ftirfh.f"r-:it was also became necessary to evaluate the selected outfall location through

dye dispersion siudies and alsc status of marine environment around the outfall location
and also the toxicity studies to be carried out for the suitability of marine water after

- mixing with the discharged treated wastewater from three industrial estates.

S;udi'es were carried out for biotic and abiotic parameters related to estuarine,

coastal ‘and offshore marine water quality in addition to the marine environmental status
: j_&&'.‘m-:,;m.-.,‘_;— _'.I_- o _

— &o0—




NEER] Chepter 5. Conclusion

of the surrounding outfall locations and compafed with the earlier data collected by NIO,
Goa and CSMCRI, Bhavnagar & baseline data. The hydrography data was also collected
with respect to waves, lide, currents and depth in the study area. The estuarine zone of
Narmada near Kantiyajal indicates poor water quality in terms of turbidity and suspended

The complete estuarine zone at right bank of Narmada ma

o tirktd zone in the area and therefor

ihe nulnent 10ad 0 leims of

nitrogen and phosphors was found to be non-significant due to discharge of fresh water

garrying certain nutrient loads in the estuarine zone. The complete zone is influenced by

l f 5 ress . experisnced by NiD, Gea and CSMCRI,

shavnagar. The DO level was found to be in the range sF 2.3-7.8 mall indicating Influsnce
=g

\at since the estuarine zone is influence by tidal

imary and secondary productivity is recorded

Hydrography data was also collected in the coastal and offshore regioen as
recorded in the report. it was observed from physico-chemical characteristics that in
coastal and offshore zone in Gulf of Cambay, the pH values lies between 7.4-8.0
indicating 2 very good buffering capacity of aquatic system. The significant salinity values
are also indicated with a slgmﬂcant DO level appearing a good mixing zone in the area.
Nutrient load in terms of nitrogen and phosphors was as per the values recorded by NIO,
Goa and CSMCRI, Bhavnagar. There is no organic load in the aquatic water bedy in
coastal as well as offshore area. The potential of biological preduction in the area was
evaluated using qualitative and quantitative data on organisms representative of different
genera and spp. It was observed that the population density of phytoplankton and
zooplankton in coastal and offshore area in Gulf of Cambay was found to be low fo
moderate with poor benthic standing stock. The area has not been. observed to be 3

fishing zone.

The marine water quality was also evaluated around the outfall location. It was
observed from the physico-chemical characteristics that the area has good assimilation
potentials as indicated by the pH values, nutrient load and the organic lead content. The
overall physico-chemical characteristics indicate homogeneity in terms of salinity and
dissolved oxygen. Slight variation in nutrent values in terms of phosphate and nitrate is
attributed due to tidal variation and fiow pattern in the region. The overall quality is good

with respect to levels of organics and heavy metals indicating that the surrounding area is

i
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not affected with the discharge of treated wastewater ss more dilution is availabie io

assimilate the poliution load in the area.

The menitoring carried out during pre-monsoon and post-monsoon ssason of

g daiiatios 5 Avmeaatare ndirate ~amHA mendiietine nnter tarms of orimar

At PR L a LR

! i 1 ! T :’:‘ "_|_' falalate BN
both the season.
Benthic samples were also collacted in both seasons {o evaluate the benthic
ristics and impact due to the discharge of treated wastewatsr, It was obssived
I = LiFL 1 ih 5 O
wastewater w.r.i, heavy metals and hydrocarbans
The ouifall locatien where the diffuser sr discharge of

wounh submering pipeline was also evaluatec. throu

carrisd out, it was observed that ths dye is not reaching the shore and the currents are

paraliel to the shore being offshore area in floed tide and reversai in the ebb lide. The

studies also indicated the water column is well mixed and no stratification observed due

to high turbulence generaied by sfrong tidal currents because of which high plume
dilution is available and therefore the selected point is significant for the discharge of

wastewater. It was also observed that enough dilution is available for the discharge of

© treated wastewater flow of 40, 60 and 80 MLD from FETP. The dilution available at 16 m

depth i&_s 400, 266 and 200 times for the discharge of 40, 60 and 80 MLD respectively of
treated wastewater from FETP with a negligible BOD load (<1 mg/l} over a tidal cycle
indicating a good mixing zone with no any stratification. The study also indicated that
even if more than 80 MLD treated wastewater is discharged, enough dilution is available
to assimilate the pollution load in the area. |

To ensure the suitability of the mixing zone for sustaining the aquatic
ecosystem, toxicity studies were carried out for treated wastewater to ensure ceriain

dilutions and also the mixed marine water with treated wastewater. It was observed that

the fish survived (LCo) if a concentration of 25% of the treated waste ‘and below.

However, there was marginal effect due to sudden exposure of wastewater at 25 %during
initially, however recovered immediately within 96 hours without any mortality, No
abnormal behaviour of fish is noticed at this concentration level. However, 100% lathality
was observed at 40% concentration level of wastewater and 50% lethality was observed
at 36.5% concentration leve!. This indicates that beyond 38 % concentration level of
wastewater, the toxicity is imposed.
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Chapter 5 Conclusion

When the fish was exposed to the actual samples collected from the outfall
location (diluted sea water with treated mix waste) neither any mortality, abnormal
bzhavicur of fish was observed during the period of 96 hours. This indicates that enough

dilution is available in the area with no build up of poilutants zround the outfall location.
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3 Dilutions
Tracer experiment was conducted during March 2017 at effluent release site off
Kantiajal. The results of the tracer experiment study have been submitted to NCT (Report
NIO/SP-28/2017 SSP3057). Duting experiment period. an effluent to the tune of 40 MLD
was being discharged by CETP through existing outfall off Kantiajal. Tracer, Rhodumine

B of 60 Kg quantity was dissolved with efflgent in the tank situated at the PRI G
station at Kanriajzl, Depth at diftuser location is 11 m below COL The concentstion at

puimping suion was 8§97 i
location during the experiment period was 0.63 pg/L. The maximum conceniration
observed in the region was 1.8 ug/l. From the above results, it was found that the

dilutions varied from approximately 500 « 1350 times and near ambient conditions have

/L. The average minimum concentiaton found at outiall

been attained within 100 distance,

41

ey Fi-TET




T B B e N e S A T S A e e k

6 RECOMMENDATIONS
From the above study. it is concluded that gross deviations in water quality are not
found either ar effluent release site or in the surrounding places in the present monitoring.
Henee, it is recommended that the effluent having the quamity of 75 MLD can be

wged 4l the present location. The NCT shoulk! follow the effluent standards

o b the CPCR, s also recummoendes e ascertain the health o the dituse
case ¢l sedimeniation, by deploying divers ele.
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e Y. GUJA= T P=LLUTIEEN CSSNTR=SL B=sARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

Nl N S )

=T T Phone : (079) 23222425

‘{‘:;’ (079) 23232152

' Fax : (079) 23232156

Lk Website : www.gpcb.gov.in
RPAD.

NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER
(PREVENTION AND CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER
REFERRED TO AS THE “WATER ACT”) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. M/s. NARMADA CLEAN TECH (NCT} (OLD NAME
M/s. BHARUCH ECO-AQUA INFRASTRUCTURE LTD. (JPP) ) is Common pipeline
project (Jhagadia Pipeline Project)at GIDC JHAGADIA, Dist: BHARUCH.

AND WHEREAS you are having CCA No.AWH-83798 valid up to
16/05/2021 to operate Effluent conveying underground pipeline.

AND WHEREAS during the inspection of your industrial piant on
06/09/2019, 16/09/2019, 23/09/2019, 26/09/2019, 02/10/2019, 09/10/2019
under Section -23 of the Water Act by the authorized officer of the Board it has
been noticed as under :

1. Leakages in pipeline is found frequently and Board is received complain
for the same.
2. During visit on 06/09/2019 Jhagadia Pipeline is leakages at village Digas
as informed. And during visit provided online meter is found not in
operation. e
3. Jhagadia Pipeline Project (JPP) was inspected on 16/09/2019 wurto
leakage in pipe line dated 13/09/2019 & w.r.to earlier leakages occurred
in this pipe line in last one month period.
4. Total 7 times leakages was occurred in various places since 19/08/2019.
5. Pumping station was stopped from 13/09/2019 to 23/09/2019 due to
pipe line leakage repairing reason.
6. Breakdown of pipeline occurred on 19/8/2019, 20/8/2019, 22/8/2013,
C 24/8/2019,30/8/2019,3/9/2019,5/9/2019, 13/9/2018, 25/5/2019,
7. FPS ]haggﬂiﬁ-l{anti}al Jhagadia Pipeline of NCT from FPS to Kantiyajal
booste_rj;ﬁmping station was leaked on dtd.08-10-2019,
( 8. The p;ipélline was leaked at Road Boro pit adjacent farm of village Katpar,
Tals Hasnot, Dist: Bharuch.
»:\ NOW THEREFORE Board proposes to issue directicns under Section 33-A
qf.\th'e Water Act-1974 as under:

1. To prohibit you from the operation of your Common facility.

; '
\ Clean Gujarat Green Gujarat
\ IS0-9001-2008 & ISO-14001 - 2004 Certified Organisation
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2. To close the operation of your Common facility on the above mentioned
site till complying consented conditions.

3. To direct the concerned authority to stop supply of eIectnmty and water
till that time.

4. Submit compliance report of above non-compliance points .

5. You shall carry out detailed survey of entire pipeline and find out leakages
and repair all leakage and provide full proof system.

6. Submit study réport of leak proof detection system.

7. You shall provide mechanism so that wastewater cannot flow whenever
leakage occurring in conveyance pipeline system and prepare leakages
preventive action plan.

8. Device mechanism of 24X7 monitoring system.

9. Compliance of notice of direction issued on 3/2/2018 with action plan.

You are hereby directed to reply within 15 days from the date of service
of this notice failing which, it shall be presumed that you have nothing to say in
this matter and appropriate action will be initiated against you for the conduct of
the business of your industry, under the Water Act-1974 for above non-
compliance.

FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

Crubd=
’ {(A.V.SHAH)
SENIOR ENVIRONMENTAL ENGINEER

NO: GPCB/ANK-CCA-1835(4)/ID;28312/ Date: 1/11/2019

’\/lﬁs&ed to:
/s. NARMADA CLEAN TECH (NCT)
(OLD NAME M/s. BHARUCH EC0O-AQUA INFRASTRUCTURE LTD. (JPP))
JHAGADIA PIPELINE PROJECT,
SURTI BHAGOL, NEAR GUJARAT GAS OFFICE,
UMARVADA ROAD, ANKLESHWAR,
Dist: BHARUCH. , ©

(o

Vo

CopyTo: .\
e Regional Officer,~

Gujarat ‘Pollution Control Board,

Reglonal Cffice,

ﬁnkleshwar . You are requested to visit and verify the compliance.
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o GUJARAT P=LLUTION CONTROL B==ARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

m , Phone : (079) 23222425
W\ | (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpch.gov.in

RP.A.D.
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE “WATER ACT”")
AS AMENDED FROM TIME TO TIME.
i

WHEREAS you M/s. NARMADA CLEAN TECH (NCT) (OLD NAME M/s. BHARUCH
ECO-AQUA INFRASTRUCTURE LTD. (JPP) ) is operating Common Effluent conveying
pipeline project (Jhagadia Pipeline Project) and having office at Surti Bhagol, Umarvada
Road, Ankleshwar Dist; BHARUCH.

AND WHEREAS you are having CCA No.AWH-83798 valid up to 16/05/2021 to
operate Effluent conveying underground pipeline.

Board has issued Notice of Direction an dated:04/11/2019 for vide letter No:
GPCB/CCA-ANK-1835(4)/1D:28312525998 for the reasons mentioned therein.

AND WHEREAS during the inspection of your Effluent Conveying Pipeline (JPP)
with reference to complaints on 07/11/19 & 09/11/2019 under Section -23 of the
Water Act by the authorized officer of the Board it has been noticed as under-

1. Leakages in pipeline is found frequently and Board is received complain for the
same. o

2. Through scourer valve wastewater is being discharged into Amlakhadi, during
visit you are found discharging wastewater into Amlakhadi. One sample of
wastewater collected during visit analysis report of same shows that COD-
298mg/lit, TDS- 10514mg/lit, Ammonical Nitrogen-56mg/lit.

3. It was informed during visit that uptill now whenever leakages occurred in
pipeline you have discharged wastewater of pipeline into Amlakhadi/farm land.

4. During visit at Vill: Utraj leakage of pipeline was occurred near Prakashbhai farm
at survey no. 104. '

5. During visit still no activity for repairing of leakages was found. Ponding of
wastewater was observed near canal and found spread surrounding farms,
sample of wastewater collected, analysis report of same shows COD-242 mg/Iit,
TDS- 7808 mg/lit, Ammonical Nitrogen- 38.75mg/lit.

AND WH'EﬁEAS Board has received complaint regarding leakage in pipeline

conveying wastewater of Jhagadia near Vamleshwar village.
‘.-_-__.". i L

AND WHEREAS special civil application {0.A. no. 90272019, order dated:
31/10}:-_20'19] is admitted before the Hon. National Green Tribunal and has also taken
note of the serious hazard being caused due to effluent discharge.

O AND WHEREAS the non-compliance as narrated above, creating environmental

issues enroute of pipeline.

Clean Gujarat Green Gujarat
1ISO-3001-2008 & ISO-14001 - 2004 Certified Organisation
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UNDER THE CIRCUMSTANCES, as directed, | A. V. Shah, Sr. Environment
Engineer, Gujarat Pollution Control board issue the direction under Section 33(A) of the
Water Act - 1974 as under:

1. Immediately take corrective steps to control the breakdown/leakage of pipeline.

2. Immediately stopped discharging wastewater into natural drain including
Amlakhadi.

3. Immediately stopped discharging wastewater into farmland.

4. Collect & transfer contaminated water to FETP for further treatment and
disposal ip accordance with CCA granted,

5. Submit compliance report of notice of direction issued on 04/11/2019.

6. Pay Rs. 10 Lac as interim Environment Damage Compensation by RTGS
immediately in Following A/C.

A | Name Of Payee GUJARAT POLLUTION CONTROL BOARD |

B | Bank Account Number 10325062238

C | Type of Account CURRENT

D | Bank STATE BANK OF INDIA

E | Branch GANDHINAGAR ZONAL BRANCH
SECTOR-10/B, IN FRONT OF NEW

F | Branch Address SACHIVALAYA, GANDHINAGAR-382010

G | IFSC Code SBIN0001355

IF the above direction is not complied, you are liable for prosecution under
Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which
provides punishment with imprisonment for a term not less than one year and six
months and may Fxtend to six years and with fine.

This letter is issued with the approval of the competent authority

FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

(M.S/HAH])2
SENIOR ENVIRONMENTAL ENGINEER

-

NO: GPCB/CCA-ANK-1835(4)/ID:28312/ Date:\%711/2019

Is to:
\'ﬁiﬁma CLEAN TECH (NCT)
(OLD NAME M/s. BHARUCH ECO-AQUA INFRASTRUCTURE LTD. (JPP))
JHAGADIA PIPELINE PROJECT,
SURTI BHAGOL, NEAR GUJARAT GAS OFFICE,
UMARVADA ROAD, ANKLESHWAR,

Dist: BHARUCH.

Copy Te:
* _Regional Officer,
4 Gujarat Pollution Control Board,
Regional Office,
Ankleshwar... You are requested to keep close watch on this Jhagadia pipeline
project and follow up with the concerned to comply above direction.
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